BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL AT CHENNAI (S2)
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ORIGINAL APPLICATION No. 161 OF 2021

BETWEEN

TRIBUNAL ON ITS OWN MOTION

UNDER THE CAPTION PENALISE COMPANY FOR DUMPING TOXIC WASTE
KODAIKANAL : ACTIVISTS AND HUL BEGINS SOIL- REMEDIATION WORKS

KODAIKANAL

Versus

1. THE CHIEF SECRETARY TO GOVT. OF TAMIL NADU

2. THE CHAIRMAN CENTRAL POLLUTION CONTROL BOARD

3. THE SECRETARY TO GOVT. OF TAMIL NADU DEPARTMENT OF ENVIRONMENT
CLIMATE CHANGE & FORESTS

4. THE CHAIRMAN TAMIL NADU POLLUTION CONTROL BOARD

5. HINDUSTAN UNILEVER LIMITED (HUL) REP. BY ITS CHAIRMAN & MANAGING

DIRECTOR

6. THE DISTRICT COLLECTOR DINDIGUL DISTRICT

Respondents

TYPEDSET OF DOCUMENTS FILED ON BEHALF OF THE 5™ RESPONDENT

(Hindustan Unilever Limited)

[VOLUME — 1]

S.No. Date

Description

Pg. No.

Tabulated list of Expert Study Reports
undertaken

Tabulated list of Permissions Obtained by HUL
for the purposes of carrying out Soil
Remediation Study Reports undertaken

3. 27.02.2006

Letter issued by TNPCB to HUL to commence
decontamination work

4. 27.03.2006

Letter from TNPCB to NEERI granting
permission to carry out trial test on soil so as
to prepare and submit the protocol to SCMC

5. 29.04.2015

CPCB letter to TNPCB wherein CPCB agrees
with the reports of NEERI and IIT and
agreeing to the soil remediation criteria as 20
mg/kg, and directs undertaking detailed site
assessment in PambarShola forest, Pambar
River and Vagai River
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S.No.

Date

Description

Pg. No.

12.07.2016

High Court order in WP 4586 of 2006 filed by
Nityanand Jayaraman, directing TNPCB to
examine the issue of granting -clearance
certificate and issue the same to HLL within a
period of 4 weeks.

11

30.12.2016

TNPCB granted permission to HLL for

preparatory work and trial runs

14

20.04.2017

Order passed NGT (SZ) permitting the
preparatory works for Soil Remediation as
well as Trial Run, with a further direction for
monitoring the same by SEC, TNPCB and
CPCB and in addition, the Local Body and
LAEC to be associated and at every point of
time when samples are collected and analysed

17

02.04.2018

Order of NGT transferring petition to Principal
Bench

20

10.

04.06.2018

Permission to commence Soil Remediation
Work given by TNPCB

21

11.

01.08.2018

Order passed by NGT (Principal Bench)
directing CPCB constituting to obtain an
expert opinion in the matter from any
institute  having expertise in  mercury
contamination. The Central Pollution Control
Board may also examine the trial results
undertaken by NEERI

25

12.

03.10.2018

Expert opinion submitted by CPCB based on
the report of the 8 member Expert Committee
comprising of :

i.  Professor from IIT Bombay

ii.  Professor from IIT Delhi

iii.  Professor from IIT Delhi

iv.  Professor from IIT Madras

V. Chief Scientist of NEERI Nagpur
IITR-CSIR

vi. Sr. Principal Scientist of

Lucknow
Vii. Sr. Scientist of AIIMS

Viii. Scientist-E of Indian Council of Medical
Research

28

13.

05.10.2018

Letter from Executive Engineer, Public Works
Department regarding grant of No-Objection
Certificate

34

14.

11.10.2018

Geotechnical Report for soil remediation and
civil work recommending to go ahead with the
remediation process

35

15.

01.11.2018

Final Order passed by the NGT (Principal
Bench) in Appl. No.22 of 2017

39

16.

23.01.2019

No-Objection Certificate from Chief Engineer,
Agricultural Engineering Department

44
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S.No. Date Description Pg. No.

17. 25.01.2019 | No-Objection Certificate issued by District 47
Forest Officer for Soil Remediation Works

18. 31.01.2019 | Letter from Kodaikanal Municipal Corporation 50
to Town Planning Authority, Madurai

19. 07.02.2019 | Minutes of SEC meeting inter-alia 61
recommending removal of trees
Letter from District Environmental Engineer,

20. 15.02.2019 TNPCB to Commissioner, Kodaikanal S6
Municipality permitting Soil Remediation
Works

21. 15.02.2019 | Director, Town Planning — Letter to 57
Commissioner, Town Planning

5o 20.02.2019 No—Object!on Certlflpate issued by Hill Area 59
Conservation Authority

23. 05.03.2019 | Order passed by the Hon’ble Supreme Court 60
of India confirming the order of NGT

24. 11.03.2019 | Approvals for Drawings under the Factories 62
Act and the Tamilnadu Factories Rules given
by the Directorate of Industrial Safety and
Health

25. 13.03.2019 | Single line Diagram Approvals for Electrical 64
Installations given by TANGEDCO

26. 29.04.2019 | Registration Certificate under Contract Labour 68
Act, 1970 and Tamil Nadu Contract Labour
Rules, 1975 issued by the Directorate of
Industrial Safety and Health

27. 31.05.2019 | Letter from Town Planning Directorate - 75
Approval for carrying out Soil Remediation
Trials along with NOC from Agriculture
Department and notes from other authorities

28. 10.05.2019 | Permission for entering and take samples in 85
Reserve Forest along factory boundary

29. 05.08.2019 | Renewal of Factory License for 2019 — 2022 87

30. 18.10.2019 | Approval of District Collector for Tree Removal 90
to enable Soil Remediation

31. 13.12.2019 | Approval of District Forest Officer for Tree 93
Removal to enable Soil Remediation

32. 13.01.2020 | Permission for Pambar Shola Study by NEERI 99
— Pre MonsoOn

33. 31.01.2020 | District Collector permission use of heavy 101
vehicles from 01.02.2020 to 31.01.2021

34. 17.03.2020 Consent_ to Establishment given by TNPCB 103
under Air Act

35 17.03.2020 Consent to Establishment given by TNPCB 109
under Water Act

36. 28.12.2020 | Consent to Operate under Air Act — Phase 1 115







LIST OF EXPERT REPORTS

S No Description Institutions / Dated
Agency
1 Environmental Site Assessment and Risk URS Dames & May 2002
Assessment for Mercury Moore
2 Remedial Action Plan - Site Remediation URS Dames & May 2002
Moore
3 Health & Safety Plan - Site Remediation URS Dames & May 2002
Moore
4 Total Mercury content in sediment, surface ERM June 2005
water & Fish samples drawn from area
surrounding Kodaikanal
5 Site Specific Target Level determination NEERI & ERM September
2006
6 Protocol for remediation of mercury NEERI February
contaminated site 2007
7 Detailed mercury delineation in impacted ERM 2009 /
soils 2010
8 Report on Site Specific Cleanup Standards | Indian Institute of October
for HUL's mercury thermometer | Technology, Delhi 2010
manufacturing factory at Kodaikanal, Tamil
Nadu
9 Report on Study soil conservation while | Central Soil and October
undertaking and soil remediation process in Water 2010
mercury contaminated site of Hindustan Conservation
Unilever Ltd., Kodaikanal Research &
Training Institute,
Ooty
10 | Plant protection measures during | National Botanical | May 2010
decontamination process of mercury Research
polluted soil at HUL, Kodaikanal Institute,
Lucknow
11 Assessment of Mercury Levels in Soil, NEERI October
Sediment and water samples from the Off- 2015
site Area of Hindustan Unilever Limited
Factory (HUL), Kodaikanal, Tamil Nadu
12 Expert opinion on the standard of 20 mg/kg 8 member October
adopted after examining the trial results committee 2018

undertaken by NEERI

constituted by
CPCB as directed
by NGT
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LIST OF PERMISSIONS GRANTED TO HINDUSTAN UNILEVER LIMITED

Sr. Date Description
No
1. 291 Report of the Supreme Court Monitoring Committee
September (SCMC), issuing directions on remediation and
2004 decontamination of plant & machinery at the site, post
visiting the site
2. 27™" March TNPCB provides permission to carry out soil
2006 decontamination trials at the site and submit the
protocol to the SCMC
3. 20" August | TNPCB’s letter informing the clean-up criteria for soil
2007 remediation as being less than or equal to 20 mg/kg for
95% of the samples analysed and 25 mg/kg for 5% of
samples analysed
4. 7t December | TNPCB'’s letter issuing in-principle clearance to undertake
2007 preparatory activities for carrying out the soil
remediation
5. 19™ June TNPCB'’s letter granting HUL permission for remediation
2008 to commence and again set the remediation criteria of
soil remediation criteria of 20mg/kg with 95% level of
confidence and maximum of 25mg/kg of mercury
concentration in soil
6. 5t October | TNPCB’s letter instructing HUL to stop the work related
2010 to soil remediation
7. 30" TNPCB’s letter granting permission to HUL for soil
December remediation trials and preparatory works
2016
8. 25" January | Letter issued by the Commissioner, Kodaikanal

2017

Municipality to:
1. The District Forest Officer (DFO), Kodaikanal;

2. Executive
Dindigul;

3. Fire Officer, Kodaikanal;

4. Assistant Director, Geotechnical Centre, Dindigul;

Engineer, Agricultural Engineering,

5. District Environmental Engineer, TNPCB, Dindigul

seeking NOC for commencement of soil remediation
trials and preparatory works
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Sr. Date Description
No
9. 10" February | The Executive Engineer, Agricultural Engineering -
2017 Dindigul’'s letter to the Chief Engineer, Agricultural
Engineering granting NOC for soil remediation trials and
building repairs
10. | 13" February | The District Fire & Rescue Service, Dindigul’'s letter
2017 granting NOC for soil remediation process
11. | 15" February | DFO’s letter to the Commissioner, Kodaikanal
2017 Municipality granting NOC for commencement of sail
remediation trials and preparatory works
12. | 20" February | The Assistant Director, Geotechnical Center, Dindigul’s
2017 letter to the Commissioner, Kodaikanal Municipality
containing the inspection report in respect of the soil
remediation trials and building repairs work alongwith a
set of recommendations
13. | 22" February | The Commissioner, Kodaikanal Municipality’s letter to
2017 the Deputy Director, Town & Country Planning, Madurai
forwarding all the NOC’s received
14. 3" March The Director, Industrial Safety & Health, Chennai’s letter
2017 granting approval of the factory layout drawing for
installation of soil remediation machinery
15. | 5" April 2017 | DFO’s letter to the Chief Conservator of Forests granting
NOC for HUL undertaking building repairs
16. 12% April The Chief Engineer, Agricultural Engineering’ letter to
2017 the Director, Town & Country Planning, Chennai granting
NOC for soil remediation trial and building repairs
17. 20" April The Principal Chief Conservatory of Forests to Director,
2017 Town & Country Planning, Chennai granting NOC for HUL
to undertake building repairs
18. | 9" May 2017 | Extract of Minutes of the Hill Area Conservation
Authority (HACA) meeting held on 20" April 2017,
granting approval for soil remediation and carrying out
repairs to the existing buildings to HUL
19. | 17" May 2017 | The Deputy Commissioner, Town & Country Planning,

Madurai’s letter to the Commissioner, Kodaikanal
Municipality attaching the HACA approval and directing
that the grant of permission for soil remediation trials
and repair works
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Sr. Date Description
No
20. | 6™ June 2017 | The Commissioner, Kodaikanal Municipality’s letter to
HUL granting permission for soil remediation trials and
repair works
21. 1st August The Electrical Inspector, Dindigul’s letter granting
2017 approval to commission the electrical installation
22. | 4™ June 2018 | TNPCB's letter to HUL granting permission to commence
soil remediation and associated civil work
23. 3" August The Commissioner, Kodaikanal Municipality’s letter to:
2018 1. District Forest Officer, Kodaikanal;
2. Executive Engineer, Agricultural Engineering,
Kodaikanal;
3. Executive Engineer, Water Resources Department,
Periyakullam;
4. Assistant Director, Geotechnical Centre, Dindigul;
5. District Environmental Engineer, TNPCB, Dindigul
seeking NOC for commencement of soil remediation and
associated civil works
24. 5t October The Executive Engineer, Water Resources Department,
2018 Periyakullam’s letter to the Commissioner, Kodaikanal
Municipality stating that NOC is not required
25. 11t™ October | The Assistant Director, Geotechnical Centre, Dindigul’s
2018 letter to the Commissioner, Kodaikanal Municipality
containing the inspection report in respect of the soil
remediation and associated civil work along with a set of
recommendations
26. 23" January | The Chief Engineer, Agricultural Engineering, Chennai’s
2019 letter to the Commissioner, Town & Country Planning,
Chennai approving soil remediation and associated civil
works subject to provided conditions
27. 25" January | District Forest Officer, Dindigul’s letter to the Principal
2019 Chief Conservator of Forests, Chennai recommending to
provide clearance for soil remediation and associated
civil works
28. 31t January | Letter from Kodaikanal Municipal Corporation to Town

2019

Planning Authority, Madurai
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Sr. Date Description
No
29. | 15" February | The District Environmental Engineer, TNPCB, Dindigul’s
2019 letter to the Commissioner, Kodaikanal Municipality
informing that TNPCB had already given permission to
HUL for carrying out soil remediation and associated civil
works
30. | 15" February | The Deputy Director, Town & Country Planning,
2019 Madurai’s letter to the Director, Town & Country
Planning, Chennai forwarding all the NOC’s received
along with a note of approval from the District Collector,
Dindigul
31. | 20" February | No-Objection Certificate issued by Hill Area Conservation
2019 Authority
32. | 27" February | Extract of Minutes of the Hill Area Conservation
2019 Authority (HACA) meeting held on 20" February 2019,
recommending the proposal for soil remediation and
associated civil works
th
33. 13 Zé\iaérch Single line Diagram Approvals for Electrical Installations
34. 29" April Registration Certificate under Contract Labour Act, 1970
2019 and Tamil Nadu Contract Labour Rules, 1975
35. | 10" May 2019 | Permission to undertake extensive site assessment in
the Pambar Shola region as directed by the NGT in its
order dated 01.11.2018
36. | 10t May 2019 Appr.ovals for Drawmgs under the Factories Act and the
Tamilnadu Factories Rules
Letter from Town Planning Directorate - Approval for
37. 1t May 2019 . . . . .
3 ay carrying out Soil Remediation Trials along with NOC from
Agriculture Department and notes from other authorities
38. 10" June NOC of Forest Department for Tree Removal to enable
2019 Soil Remediation
39. 2" August NOC of Thasildhar for Tree Removal to enable Soil
2019 Remediation
th
40. S Z%L;-%ust Renewal of Factory License for 2019 — 2022
41. 18™ October | Approval of District Collector for Tree Removal to enable

2019

Soil Remediation
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Sr. Date Description
No
42. 13t Permission granted by the District Forest Officer for
December cutting of 440 identified trees for carrying out the
2019 remediation work, as recommended by the Scientific
Expert Committee of TNPCB and NEERI
43. 20t HACA clearance for soil remediation and associate civil
December work
2019
44. 13™" January | Permission for collecting samples from the PambarShola
2020 forest for the site assessment study
45. 31t January | District Collector permission use of heavy vehicles from
2020 01.02.2020 to 31.01.2021
46. 17%" March Consent to Establish granted by TNPCB under the Air Act
2020
47. 17™ March Consent to Establish granted by TNPCB under the Water
2020 Act
48. 281" Consent to Operate — Soil Washing granted by TNPCB
December under Air Act
2020
49. 28t Consent to Operate — Soil Washing granted by TNPCB
December under Water Act
2020
50. 25" January | District Collector permission use of heavy vehicles from
2021 01.02.2021 to 31.01.2022
51 314 March Extension of Permission for Site assessment & Collection
’ 2021 of Soil, Water and Plant Samples from Pambar Shola &
River
52. | 5" May 2021 | Consent to Operate — Full Scale granted by TNPCB under
Air Act
53. | 5" May 2021 | Consent to Operate — Full Scale granted by TNPCB
54. | 11*" May 2021 | Approval for commissioning of Electrical Installations
55. | 15" May 2021 | Additional demand for testing
56. 10" August | Permission for Hazardous Waste Authorisation granted

2021
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= 73 " Member Secretary, Directer- Grads Scientist 3 Head,
= - Tamilnadu Pollution Control Board - Environmentz: Biotechnology Division,
5 - 76, Mount Salai;, - .-~ -National Environmental Engg.
o Guindy, Chennai-600 032 - . ~ Research Institure, .
o ' - NehryMarg,,
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o . Sub: TNPC Board - Industnes - Mis HLL, E».J:dalkanal - penmssmn ‘to
@ 9 ) _carryout trial test for soil decontarnjnazion ascorded — —regarding,
- . Ref: Letter recetved from Dr.T.Chakrabarti, NEER], Nagpur ct. 17 03.06.
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I am to mwte your kind attentlon to your letter cited in reference and to inform

f that ermission is hereby granted to carryout trial test on s0il at -he premises of M/s
0 P P
3

@
i

Hindustan Lever Limited, Kodaikanal, sc as to prepare aad submi- the protocol to the
i Supreme Court Monitoring Comm1ttee _ _ ‘ :
& l} In this regard it is informed that after the trla} tests are conduct>d, the soxl samples
® s shall be kept in protected area. '
9 & oo
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To, oo - mns r
The Mt Secretary & | Sy /
Tamil Nadu Pol'ution Control Boa /,‘,- ¥ !
No. 76, Mount Salaj - i ey "

Guindy, Chennaj — 600032 -
. Ko,

‘Sub: Fixing of Site Specific Targei Level (SSTL) for Remediation of Mercury

Contaminated Area at Kodaikanal, TN.
Sir,

This has reference to TNPCB letter dated 2
. value for remediation of .mercury - contamin
5 .A

Hindustan Unilever Limited, Kodaikanal, GP

‘. ) ' -
0/02/2014 requesting CPCB to suggest SSTL»
ated solls’ at the premises of erstiwhile M/s- .

r> CB has also received views of the Local Area
- /\\38 / Committes (NGO} vide their lettar dated 18/12/2014. .

} hat CPCB has reviewéd the reports on site
i ‘ ‘assessment, risk

ndations of IIT, NEERI and the consultant (M/s
ervations made by the members of local area
ns and recommendations of CRCB are given as

committee. Accordingly, the observatio
\ & . below; S ‘

here vegetables are consumed which are 10'%
ected to be used for growing. végetables i
8 safer with adequate margin of safety.

future, the: proposed target levels ar
- Considering that mercury In.subject site

is at high concentrations (up to 280 mg/Kg

. . . . . i
experimental results of vacuum retort indjcate ‘

that the output mercury concentratiors iri most of the treated soils js less than 5 .

rqg(Kg'. .
In view of above
20mg/Kg (total me

; CPCB agrées with the nroposéq site s‘p‘gciﬁp ‘t'argéi level of V/ ,,
rcury) for Kodaikanal contaminated area. s ' :

R e T el AR, Reh-110032 W S
- 'Parivesh Bhawari!, East Arjun'Nagar, Délhj - 110032 . o
‘ W/ Tel. : 431 02030, f}sqw/ Fax: 223057?3; 22307078, 2230_'(079, 22301 932, 22304948
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36 | 19 / e-mall :c’pcb@nic.-in %avlée/ Website :‘ www.cpebanic.in -
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/" TNPCB may direct M/s Hi
identified contaminated so

1
[

/[ b, Jin view of the apprehensions raised by the members of the ‘Iogfﬁ’é‘laggr,ea committee,

ndustan Unilever Limited to ensure réfnéf&iation of all the
ils both on-site and off-site in the downsstream areas of

M¥ts HIL, extending up tq@Pambar Shola forest area, Pambar Rive‘f and Vagai River.

Soil washing and cleaning equipment procUred by M/s HIL are ly:ryggynutf!izedfor last

few years, while contaminated site continued to cause risk to retiplent environment.

Therefore, TNPCB may direct M/s

and also to take up further

site areas as a parallel activity,

d. Joint team of officials from

verify the contamination ey

may also collect samples of

Further, if necessary, TNPCB ma
for filing a caveat so that the remediation work is not affected after initiation,

HIL to initiate remediation w’brk_s at the earliest,
assessment of soil and sediments in th‘e downstream off-

TNPCB and CPCRB may"»C&;Heot'.r,anefg}n{wsbi! samples to
els at various locations including Qﬁsitéfeéa‘pt@r areas of

Pambar Shola forest, Pambar River and Vagai River. Scientists,from CPCB/TNSPCR

cleaned soils to validate the remediation levels.

y approach Hon'ble NGT or any appropriate court

- Yours faithfully




IN THB HIGH CCURT OF JUDICATURE AT MADRAS
DATED : 12.07.201s
CORAM

The Hon'ble MR.SANJAY KISHAN KAUL, CHIEP JUSTICE
AND
The Hon’ble MR.JUSTICE R.MAHADEVAN

W.P.No.4686 of 2006
Nityenand Jayareman y -« Petitioner

l.Union of Indis,
rep. by its Secretary to Government,
Ministry of Bnvironment and Forests,
6" Floor. CGO Complex, '
Paryavaran Bhavan, Lodhi Road,
New Delhi. :

2.5tate of Tamil Nadu,
rep. by itsg Secretary to Government,
Departwment of Environment and Porests,
Fort St. George,
Chennai-&00 009.

3.The PamilNadu Pollution Control Board,
rep. by its Chairperson,
100, Anna Salai,
Chennai.

4.Hindustan Lever Limited,
rep. by its Managing Director,
Hindustan Lever House,
Back Bay Reclaemation, Mumbai.

5.Ponds Hindustan TLever Ltd. Bx. Mercury
Employees' Welfare Association,
{Ragn. No.129 of 2004)
rep. by its President,
Thiraviam Complex, Kamarajar Road,
Rodaikanal - 624 101,
Dindigul District, Tawilnsdu. ~ «. Respondents
(Respondent No.S impleaded as per the order
in WPMP.No.5161 of 2006, dt. 20.02.2006)

Az



Writ Petition filed under Article 226 of the Constitution
of India praying for issue of Writ of Mandamus directing
directing the respondents to forbear from carrying on/permitting
the carrying on of any mercury decontamination at the HLL
Factory premises, St. Mary's Road, Kodasikansl, without it being
preceded Dby the drawing up of detsiled protocols, project
reports and feasibility studies and approvel by the Working
Committee and Local Area Environment Committee for Kodaikanal,
constituted by the third respondent.

For Patitioner :  Ma.Poonkuzhali

For Respondents : : Mr.G.Venkatesan
CSSC for Rl
Mr.M.K.3ubramanian

Spl. G.P. (Porest) for RZ
Ms.Rita Chandrasekar for K3

Mr.B5atish Paragaran
S8enior Counsel for
M/=s.Madan Babu for R4

X ® * %k *

ORDER
(Order of the Court was made by The Hon'ble Chief Justica)

. The learned counsel for the petitioner etates that the
Working Committee and ZLocal Aree Environment Comwittee for
Kodaikanal = constituted by fTamil Nadu Polluction Control
Board/respondent No.3  are monitoring the aspect of the
functioning of respondent No.4 on the igsue of the alleged
contamination.

. 2. In view thereof, she subwits thet no further
directions are required in this matter and if she has any other
grievance, she would approach the relevant Committees.

: 3. The learned Senior Counsel appearing for respondent
No.5> states that apparently because of the pendency of this writ
petition, the Tamil Nadu Pollution Control Board has not granted
any clearance certificate as yet, aven though they met the
prescribed standards for soil contamination removal. As to what
standards are, the learned Additional Solicitor @General has
produced before us the communication issued by the BEnvironment,
Forest and Climate Change Ministry dated 29.12.2015 — 20 w3/ xg.
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4. The learnsd counsel for ths Tamml. Naedu Pollution
Control Board states that they will examine the issue of the
issuance of clearance certificate to regpondent No.4 in terms of
the prescribed parameters within & period of four weeks from the
date of receipt of this order.

5. The writ petition is thus closed. No costs.

-s/d-
Assistant Registrar
True Copy -
ﬁA.lﬁquﬁLD|‘:
b sunlfseistant Registrar
bbr
To

1.The Secretary to Government, ' *
Ministry of Bnvironment and Poxeztcr
6™ Floor, CGO Complex,

Patyavaran Bhavan, LOdhl Road, .
New Delhi.

2.The Secretary to Government, k
Department - of Envztonment and Fcrests,
Fort St. George,

Chennai-600 009.

3.The Chairperson,
TamilNadu Pollution Control Board,
100, Anna Salai,
Chennai.

+1 cc to Rita Chandrasekar Advocate gr 38767

+1 cc to G.Venkatesan Advocate sr.38699

+1 cc to Sathish Paraseran Advocate 5r.385R6

+1 cc to Mr.Thiyambakkannan Advocate sr.39021

+1 cc to Mr.R.Vaigai Anna Mathew Advocate sr.39499

W.P.No.4686 of 2006

aazl/071/2016 =
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Application No. 22 of 2017 (Sz)

Applicant(s) Respondent(s)
Navroz Mody Vs  Union of India through Secretary
Roseneath, S.Mary’s Road Ministry of Environment, Forests and
Kodaikanal Climate Change, New Delhi and others
Legal Practitioners for Applicant(s) Legal Practitioners for Respondents
Ritwick Dutta, Rahulchowdry & Mrs.Me.Saraswathy for R1
Stanley Hebzon Singh Mr.D.S.Ekambaram
& P.Jayalakshmi for R2
Mrs.Yasmeen Ali for R3
Mr.M.K.Subramanian, E.Manoharan
& P.Velmani for R4
M/s.S.Ramasubramani Associates for R5
Note of the Orders of the Tribunal
Registry
. th 3
ltem No.2 Date: 20™ April, 2017

After elaborately hearing the learned counsel appearing for the
applicant, learned counsel appearing for the Tamil Nadu State Pollution
Control Board (Board) and the learned Senior Counsel Mr.Pinaki Mishra
appearing for the 5" respondent and after referring to the impugned order
of the Board, we are of the view that there must be an interim
arrangement made to enable the preparatory works for soil remediation as

well as part of Trial run to be started in order to assess the consequences.

In the impugned order of the Board dated 30.12.2016, it is no doubt
that the Board has stipulated various safeguards for the preparatory works
as well as Trial run. However, it is seen in the last paragraph of the
impugned order that the Board will associate with the Local Body and

LAEC during the Trial period for monitoring of the soil remediation process.
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Even before the Trial run is to start, the preparatory works have to be
completed. It is stated that major portion of preparatory works have
already been completed. However, during the process of completing the
balance preparatory works as well as for starting of Trial run, we are of the

view that the Local Body as well as LAEC should be associated.

We also make it clear that the 5™ respondent can go ahead with the
balance preparatory works as well as commencement of part of Trial run
which has to be monitored by SEC, TNPCB and CPCB and in addition, the
Local Body and LAEC to be associated and at every point of time when
samples are collected and analysed, Reports shall be put in the Notice
Board so that everyone will have accessibility to the said contents. The
Board shall also file the Status Report in order to enable the Tribunal to
further hear the learned counsel.

While carrying on the preparatory works as well as Trial run, we make
it clear that every participant including the Members of the LAEC shall
extend their full co-operation. In addition to that, we direct the District
Collector, Dindigul as well as Superintendent of Police, Dindigul to render
all the required assistance for enabling smooth completion of the

preparatory works as well as Trial run work.

This is purely an interim arrangement. Further orders will be passed
based on the Status Report to be filed by the Board and after hearing the

learned counsel.

In the meantime, the applicant shall file rejoinder in respect of the

reply filed today by various respondents including MoEF and TNPCB.

It is further clarified that this order is issued without prejudice to the
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contentions raised by both the counsel including the issue of

maintainability raised by the counsel for the project proponent.

Post this application on 24.05.2017 as a first case.

(Justice Dr.P.Jyothimani)

(Shri P.S. Rao)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M. A. No. 427 of 2018
in
Original Application No. 22 of 2017(SZ)
IN THE MATTER OF:

Navroz Mody Vs. Union of India & Ors.

CORAM :
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER
Present: Applicant: Mr. Rahul Choudhary, Adv.
State of Tamil Nadu & TNPCB: Mr. R. Rakesh Sharma and Mr. V. Mowli,
Advs.
Respondent no.5 Mr. Pinaki Mishra, Sr. Adv. with Mr.

Ravinder Narain and Mr. Pravin Bahadur
and Mr. Siddharth Banthia and Mr.
Kishan Rawat, Advs.

CPCB Mr. Rajkumar, Adv. with Mr. Bhupender
Kumar LA
Date and Orders of the Tribunal
Remarks

Item No. M. A. No. 427 of 2018
03

April 02, Considering the circumstances explained in this
2018
application, the relief to transfer the original application
No. 22 of 2017 of Southern Bench at Chennai to the
Principal Bench is granted. The case be transferred to

Principal Bench at New Delhi. Registry is directed to

secure the Records of the case.

Consequently, M. A. No. 427 of 2018 stands

disposed of.

Let this matter be listed on 8th May, 2018.

Applicant to notify the concerned respondents of the
transfer order and posting of this Case before the Principal

Bench of the Tribunal.

( Dr. Satyawan Singh Garbyal)

ig
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From - _~To _
Thiru. Md.Nasimuddin, LA.S., The Authorised Signatory,
Principal Secretary/Chairman (FAC), M/s. Hindustan Unilever Ltd.,
Tamil Nadu Pollution Control Board, St. Mary’s Road,
76, Mount Salai, Guindy, Kodaikanal,
Chennai - 600 032. Dindigul District — 624 101.

Letter No.T2/TNPCB/F.36448/27568/DGL/2018, dated:04.06.2018

Sir,
Sub: TNPCB - Industries — M/s. Hindustan Unilever Limited (Thermometer
Factory), Kodaikanal, Dindigul District — Soil Remediation,associated civil

works, decontamination and disposal of machinery and materials, disposal
of hazardous and contaminated wastes — reg.

Ref: 1. T/O Letter No. T14/TNPCB/F.33718/2016 dated 30.12.2016

2. Minutes of the Meeting of the Meeting of the Scientific Expert
Committee held on 4.07.2017
The unit's report on Soil Remediation Trials - November 2017
T/O. Letter No. T2/TNPCB/F.36448/27568/DGL/2017 dt:29.01.2018
‘The unit’s letter dated 09.02.2018
T/O.Letter No. T2/TNPCB/F.36448/27568/DGL/2018, dt:25.04.2018
The unit’s letter dated 02.05.2018
The unit’s letter dated 03.05.2018
The unit’s letter dated 04.05.2018
10 The unit’s letter dated 10.05.2018
11. T/O Letter No.T2/TNPCB/F.36448/27568/DGL/2018, dt:24.05.2018

With reference to the letter 1% cited above the unit of M/s. Hindustan Unilever

©ONO O AW

Limited (Thermometer Factory), Kodaikanal, Dindigul District was issued permission to
carry out soil remediation trials for a three months subject to certain conditions
stipulated therein and obtaining clearance from concerned authorities. In this regard a
meeting was convened by the SEC on 04.07.2017 and 05.07.2017 for inspecting the
site and for deciding the procedure for the trials and it was recorded in the minutes
2" cited. Thereafter the unit has conducted trials between 16.08.2017 and
18.11.2017. The report of the trials, 3™ cited was placed in the SEC Meeting
dt:21.11.2017. The minutes of the meeting was communicated to the unit vide the
reference 4% cited with an instruction to submit the soil remediation up scaling plan.
Thevreafter, the unit submitted the soil remediation up-scaling plan vide
reference 5" cited. The deliberations on the soil remediation up-scaling plan were
made in the meeting of the SEC which was held on 19.03.2018. The minutes of the

SEC meeting was communicated vide reference 6™ cited.

76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel 122353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22353140, 22353141
Fax : 044-22353068
Email : tnpcb@md3.vsnl.net.in  www.tnpcb.gov.in
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Subsequent to the meeting, the unit submitted requests for permission for
civil works associaiad with soil remediation vide reference 7" cited, decontamination
and dlsposal of machinery and materials vide reference 8" cited and for disposal of
the Hazardous and Contamlnated wastes vide reference o cited. The unit also
submitted the progress on action points deliberated in the SEC meeting held on
19.03.2018 vide reizrence 10" cited.

The 'Scientific Expert Committee (SEC) reviewed the progress made by
M/s. Hindulstan Unilever Limited (Thermometer Factory), Kodaikanal, Dindigul District
and deliberated the request made by the unit for  permission for civil works
associated with soil remediation, decontamination and disposal of machinery and
materials and for disposal of the Hazardous and Contaminated wastes. The SEC also
discussed in detail:the soil remediation up-scaling plan and the aspects and features
of the new rernediation equipment comprising of soil washing p"Iant and mercury
vacuum retori. The minutes of the SEC meeting. held on 17.05.2018 was

1t cited.

communicated to the unit vide reference 1
Based on the recommendations of the SEC, the following instructions are
issued to the unit of M/s. Hindustan Unilever Limited (Thermometer Factory),

Kodaikanal, Dindigul District:

1. The unit is permitted to commence the soil remediation- work by installing and
commissioning ;the new improved version of soil washing plant and mercury
vacuum retort for the soil remediation work .

2. The soil remediation work should be carried out as per the soil remediation
up scaling ptan, recommendations and other directions/ instructions issued by the
Board from time to time.

3. The soil remediation work should be undertaken under the guidance of National
Environmental Engineering Research Institute (NEERI), Nagpur and the Indian
Institute-of Soil & Water Conservation, Udhagamandalam. NEERI's representative
should be present throughout the remediation period for monitoring the same.

4. Prior to commencing the remediation work, necessary approval and permission
should be obtained from the concerned authorities.

5. The unit should successfdlly demonstrate the performance of the soil washing
plant as well as the mechry vacuum retort towards fulfilling the objectives of
remediation during a period of 3 to 6 months.



23

=T

el
AN\ _ L 7 4

N\ | /4

TAMIL NADU POLLUTION CONTROL BOARD

6. The performance evaluation report of the soil washing plant and the mercury
vacuum retort installed is -crucial for taking further decisions. Relevant
performance parameters should be monitored with the involvement of National

Environmental Engineering Research Institute (NEERI) and the same shall be
submitted to the Board. ' o

7. During 3 to 6 months period as above, M/s. HUL should demonstrate the
performance in respect of the following: '
a. Achieve the térget remediation standard of 20 mg/kg.
b. Ensure that environmental parameters are monitored , recorded and compiled
with during remediation process.
c. Performance evaluation report of the soil washing plant and the mercury retort
installed. '
d. Soil erosion and reHabilitation measures to be implemented and demonstrated
e Occupational Health measures to be implemented and ensure compliance.
Provide detail of soil input and output including overflow and underflow in the
sieves and also demonstration of the mercury distribution in the process .
8. The unit shall carry out the following civil works associated with soil remediation
which are required to be carried out prior to commencing the soil remediation work.
| Terrace Walls construction ‘
Access Roads repair/ new road for formation
Drains re-routing/ new drains construction

a o oo

Silt trap upgradation
e. Silt settling tank construction
f. Additional civil works comprising of
i. Vehicle tyre wash station
ii. Weigh bridge
iii. Civil work for transformer
iv. Foundation work for the equipment
v. Demolition of old buildings and walls inside the factory premises.

9. The unit is permitted to carry out decontamination and disposal of machinery and
materials by adhering to the protocol prepared by Dr. Shyam Asolekar, Indian
Institute of Technology, Bombay.

10. The unit shall dispose of the hazardous and contaminated wastes including
building debris as submitted to the authorised TSDF. In this regard, the unit should

76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel :22353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22353140, 22353141
Fax : 044-22353068
Email : tnpcb@md3.vsnl.net.in www.tnpcb.gov.in
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obtain the protocol from the TSDF operator for stabilsation and disposal of the

same. Prior to disposal, the protocol should be recommended by SEC and

approved by the Board.

The receipt of the letter shall be acknowledged.

Copy to

1.

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Dindigul — for necessary further action

The Joint Chief Environmental Engineer (Monitoring),
Tamil Nadu Pollution Control Board, =
Madurai

. The Member Secretary,

Central Pollution Control Board
Parvesh Bhavan, CBD-cum Office Complex
East Arjun Nagar, Delhi - 110 032

The Regional director,

Central Pollution Control Board,

1st and 2nd Floors, Nisarga Bhavan,
A-Block, Thimmaiah Main Road,
7th D Cross, Shivanagar,

Bengaluru - 560 079

7 ' w/oé/(g

For Chairman

| Omg\w
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 211 of 2018
(M.A. No. 1011/2018 & M.A. No. 1125/2018)
(Earlier O.A. No.22/2017) (SZ)

IN THE MATTER OF:

Navroz Mody
Vs.
Union of India & Ors.

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

Present:

HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Ritwick Dutta, Ms. Meera Gopal Advs.
Respondent No. 5 Mr. Pinaki Mishra, Sr. Adv. with Mr. Ravinder
Narain, Mr. Pravin Bahadur, Mr. Siddharth Banthia,
Mr. Kishan Rawat and Mr. MadhanBabu, Advs.
Ms. Pusshp Gupta and Mr. Devang Gautam, Advs. for
Ministry of Environment, Forest and Climate
Change
Mr. Madhav Babu, Adv.
Mr. Raj Kumar, Adv.
Mr. R. Rakesh Sharma and Mr. V. Mowli, Advs.

Date and Orders of the Tribunal
Remarks
Item No. ! ) | A . A .
16 1. The issue involved in this matter is remediation of

August 01, | mercury contamination by the predecessor of the

350&1 3’ Hindustan Unilever in Research Foundation vs. Union of
India and Ors. 2005 10 SSC 5102, alarming situation
created by dumping of hazardous wastes was considered
and a direction was issued for formulating a policy in
respect of hazardous waste generation and its handling in
the country. According to the applicant, the Respondent
No. 5 — Hindustan Unilever Ltd. imported 136.5 tonnes of
mercury in its factory at Kodaikanal to manufacture
thermometers. Several tones of broken thermometers and
mercury waste were found by the local residents. The
Tamil Nadu Pollution Control Board ordered closure of the
unit on 23t March, 2001. A working group was

constituted to oversee the remediation of mercury

contaminated sites. The Monitoring Committee constituted
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Item No.
16

August 01,
2018

SS & dv

under the orders of the Hon’ble Supreme Court visited the
site. Tamil Nadu Pollution Control Board vide order dated
30.12.2016 permitted M/s. Hindustan Unilever Ltd. itself
to carry out the trial remediation work.

2. Objection of the applicant is that standard applied
for the remediation was 20-25 mg/Kg, is not scientifically
tenable and the right standard is 6 mg/Kg. In support of
this submissions, reliance has been placed on guidance
document for assessment and remediation of
contaminated sites in India issued by the Ministry of
Environment, Forest and Climate Change. Reliance is
also placed on the opinion of Dr. Dilip B. Boralkar, former
Member Secretary, Maharashtra Pollution Control Board
and member of the Supreme Court Monitoring Committee
(SCMC) dated 03rd December, 2016 (annexed at 13(7a) of
the Volume-II).

3. The matter was raised before the Hon’ble High Court
of Madras and Hon’ble High Court of Madras permitted
the applicant to approach the Ministry of Environment,
Forest and Climate Change. The Ministry of Environment,
Forest and Climate Change has filed its stand before this
Tribunal justifying the standard which is being followed in
the present case. According to the applicant, the stand
does not have any sound technical basis. The same
cannot be mechanically accepted without expert opinion.
4. The question for consideration is whether the
standard of 20 mg/kg is the right standard as adopted in
the present case or the remediation level should be 6.6
mg/kg, as suggested by the applicant.

S. We are informed that experts in this field are

available with the I.I.T. Delhi and I.I.T. Madras in the
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Item No.
16

August 01,
2018

SS & dv

Chemical Engineering Department dealing with the
subject of mercury contamination and bio-magnification.
6. Accordingly, with a view to proceed further in the
matter, we consider it appropriate to direct the Central
Pollution Control Board to obtain an expert opinion in the
matter from any institute having expertise in mercury
contamination. The Central Pollution Control Board may
also examine the trial results undertaken by NEERI in the
present case (Page 1344, Volume-III of the paper bookj).

7. A copy of this order be sent to the CPCB by e-mail.
The parties will also be at liberty to furnish relevant
documents to the Central Pollution Control Board so that
the Central Pollution Control Board can secure an opinion
in this matter. The opinion may be furnished within six
weeks from today by E-mail.

8. The Experts will be at liberty to visit the site, if it is
so considered necessary.

0. M/s. Hindustan Unilever Limited may not upscale
the remediation process till the next date.

List again on 04th October, 2018, as prayed.

.......................................... , CP
(Adarsh Kumar Goel)
......................................... , JM
(Dr. Jawad Rahim)
.......................................... ,JM
(S.P. Wangdi)
.......................................... ,EM

(Dr. Nagin Nanda)
01.08.2018
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V.Sasikumar, M.Sc, The Commissioner, ﬁh;\ AR
Assistant Director,i/c Kodaikanal Municipalit, N,, m“ri(:'ﬂ\@
Geotechnical Centre, Kodaikanal. MUPRS T
Kodaikanal Scheme, \ Uy
Dindigul. <
wolurd

Rc. No.38/2018(GTC), Date:11.10.2018.

Sir,

Sub: Dindigul District, Kodaikanal Taluk - R.S.No0.270 to 275, Ward B,
Block 21, T.S.No.5/2 in St.Mary’s road, Kodaikanal Municipality,
Kodikanal Taluk, Dindigul District - Geotechnical opinion
Requested - proposed civil work and soil remediation in
Hindustan Uni Lever premises - Report Sent - Reg

Ref: 1.Commissioner of Kodaikanal Municipality no.233/2017/ F1,
Dated: 03.08.2018.
2.Assistant Director, Geo Technical Centre inspection dated:
04.09.2018

In the reference cited, the Geo-Technical opinion requested on proposed civil work
and soi! remediation in Hindustan Uni Lever premises in R.S.No.270 to 273, Ward B,
Block 21, T.S.No.5/2 in St.Mary’s road, Kodaikanal Municipality, Kodikanal Taluk,
Dindigul District. Accordingly, the site was inspected and the report is enclosed herewith

for further necessary actions.

The receipt of the report may be acknowledged.

o
Assistant Dirééfor,i/c

Geo-Technical Centre,
Kodaikanal Scheme,
Dindigul.

Encl: As above.
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. File No.38/GTC/2018

Geo-Technical Report for the proposed civil work and soil remediation in Hindustan
Uni Lever premises in R.S.No.270 to 275, Ward B, Block 21, T.S.No.5/2 in St.Mary’s
road, Kodaikanal Municipality, Kodaikanal Taluk, Dindigul District.

1. | Reference received from | : | Commissioner of Kodaikanal Municipality.
2. | Letter Ref. No. and date : | Letter no.233/2017/F1, Dated: 03.08.2018.
3. | Purpose for which | : | The application is for the proposed civil work and |
clearance is requested soil remediation.
|

4. | Details of the applied area

a) | Taluk : | Kodaikanal
' b) | Village ' : | Kodaikanal ]
5 Location : | The site is located at Kodaikanal. It is located in

the survey of India Topo Sheet 58F/8, the area
is located at the intersection of longitude

77028°50” and latitude 1001345”,

— | =,

Geotechnical Parameters

o]

6.1 | Slope of the area : | The proposed la§ out is aligned East - West. The

slope angle of the proposed site is 100.

6.2 | Soil Thickness : | The top soil of the applied area is covered by humus
and had a lateritic soil with thickness of 0-4m.

followed by weathered outcrop.

6.3 | Drainage Pattern : | The proposed site falls in the drainage pattern II.
The pattern of the drainage is rectangular with sub

dendritic having coarse texture as per the drainage

map Phase 1 report prepared by this Office.




i: 6.4 |

Land use | The. a?i'ied area is surroundeawaS—tNMa;y?S 'réa'--..
thexAdrth, forest plantations in the East, West an
South. '|

Geology of the area |+ | The bluish grey colored coarse grained charnockite is

i seen 1n the applied area. It is capping by lateritic

!formation which was weathered and occurred
i | concealing the fresh rocks.

Bises o0
| Index Soil - 2.50
Drainage - 8.00
Land use ~ 0.50
| Total - 18.00

The proposed application of proposed civil work and

Landslide  Susceptibility

zone

soil remediation in Hindustan Uni Lever premises in ’
R.8.No.270 to 275, Ward B, Block 21, T.S.No.5/2 in
St.Mary’s road, Kodaikanal Municipality, Kodaikanal
Taluk, Dindigul District is having gentle slope, less

soil thickness, sub dendritic drainage and the area is

surrounded by forest plantations. Hence, the area is
having LSI of 18.00. Therefore, it falls in Zone II.
Hence, the area is having less parameter landslide
susceptible values and it comes under less

susceptible to zones.

10

Recommendations :

The area falls in Zone II which is less susceptible for landslide and considering

the location of the site with reference to the slope of the field, less thickness of the soil f

followed by lateritic soil in hardrock formation, the area is less susceptible for

i ivi k and soil
Hence, the request of the applicant for proposed civil wor |

landslides. ]
Lediation in Hindustan Uni Lever premises in R.S.No.270 to 275, Ward B, Block 21, |
rem ]

Municipality, Kodaikanal Taluk, Dindigul /

T.S.No.5/2 in St.Mary’s road, Kodaikanal

District may be complied with following conditions, j}
|

oided and all the Earth cut faces should be

1. Toe cutting of the Earth should be av

: holes g Al e
protected by retaining walls with wee;_)f Qlegna s DN

e

s s et A
et s
i i e
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2. Retaining walls should beXf¥ructed before starting remediation works.

3. Proper drainage facility should be provided for easy flow of surface, storm and

flood water.

4. No soil should be transported out of the premises.

. Prior permission should be obtained from the District Collector for the usage of
Machineries.
. .Stream courses, Nallas, Channels, Storm water passing ways etc. should not

be blocked by construction activity.

7. The turffing of slope should be done in all the terraces to arrest soil erosion.

8. Terrace wall should be erected with strong foundation and trees should be

planted along the boundary and within the premises wherever possible to arrest

soil erosion.

~ /
é ologist,
eoteelinical Centre,

Kodaikanal Scheme,

/ Lowrdss o / @Dindigul.

oY
ASSISTANT DIRECTOR

GEOLOGY AND MINING
DINDIGUL.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 211/2018

(M.A. No. 1011/2018, M.A. No. 1125/2018 & M.A. No. 1341/2018)

(Earlier O.A. No. 22/2017) (SZ)

Navroz Mody
Vs.
Union of India & Ors.

CORAM : HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER

HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: Applicant: Ms. Meera Gopal Adv.
Respondent No. 5 Mr. Pinaki Mishra, Sr. Adv. with Mr. Pravin Bahadur,
Mr. Siddharth Banthia, Mr. Kishan Rawat and Mr.
Madhan Babu, Advs.
Ms. Pusshp Gupta and Mr. Rovins Verma, Advs. for
Ministry of Environment, Forest and Climate
Change
Mr. Balendu Shekhar, Adv. with Sh. Ram Babu,
Scientist and Mr. Bhupender, L. Officer
Mr. R. Rakesh Sharma and Mr. V. Mowli, Advs. for
TNPCB and State of Tamil Nadu
Date and Orders of the Tribunal
Remarks
Item No. e ' . :

03 1. Remediation of Mercury contamination which takes
November | place on account of manufacture of Thermometers by M/s
01, 2018

Hindustan Unilever Ltd. (HUL) at Kodaikanal is the

R

subject matter of consideration in this application. This
alarming situation was noticed in the judgment of the
Hon’ble Supreme Court of India in Research Foundation
for Science Technology and Natural Resource Policy vs.
Union of India and Ors., [(2005) 10 SCC 510J.

2. Tamil Nadu Pollution Control Board (TNPCB) closed
the said unit on 23.03.2001. A working group was
constituted to oversee the remediation processes. The
Hon’ble Supreme Court constituted a Monitoring
Committee which visited the site. HUL itself was directed
to carry out remediation work. The applicant, a local
resident, moved this Tribunal on 25.01.2017 objecting to
the remediation work undertaken by HUL. It was also
prayed that remediation procedures should be as per

applicable guidelines in standards.
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Item No. 03

November
01, 2018

R

3. The Tribunal has considered the matter on several
hearings. On 20.04.2017, HUL was permitted to go ahead
with the preparatory work and to commence trial runs to
be monitored by the SEC, TNPCB and Central Pollution
Control Board (CPCB). The local body and the Local Area
Environmental Committee (LAEC) were to be associated
and samples were analyzed. On 28.08.2017, this Tribunal
added three special invitees including the applicant in the
LAEC.

4. The matter was exhaustively considered on the last
date with regard to the standard to be applied. The
Tribunal noted that there are conflicting opinions.
According to one opinion, the remediation standard to be
applied was 20-25 mg/kg and according to the other, it
was 6 mg/kg.

S. In view of the statement made by learned Counsel
during the hearing that experts in the field are available
with IIT Delhi and IIT Madras, the Tribunal directed CPCB
to obtain an expert opinion from an institute having
expertise in Mercury contamination. The CPCB was also
directed to examine trial results undertaken by NEERI.
Accordingly, a report has been field by the CPCB on
03.10.2018. The CPCB sought opinion from eight expert
as follows:

(i) Dr. Vinay A Juvekar, Professor, IIT Bombay

(ii) Dr. K. K. Pant, Professor, IIT Delhi

(iii) Dr. A. K. Nema, Professor, IIT Delhi

(iv) Dr. Indumathi M Nambi, Professor, IIT Madras

(v) Dr. A. N. Vaidya, Chief Scientist, NEERI-CSIR, Nagpur
(vi) Dr. N. Manickam, Sr. Principal Scientist, [ITR-CSIR,

Lucknow
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(vii) Dr. Sharda Shah Peshin, Sr. Scientist, AIIMS, Delhi
(viii) Dr. Atul Juneja, Scientist — E, Indian Council of
Medical Research, Delhi.

6. The experts held meetings on 12.09.2018 and
24.09.2018. They considered the guidance document i.e.
“Development of Methodologies for National Programme
for Rehabilitation of Polluted Sites in India”. Applying the
guidelines to the fact situation, the experts unanimously
reported that screening level of 6.6 mg/kg could not be
treated as a remediation standard. The Site Specific
Target Levels (SSTLs) provide for determining the risk
based on hazardous constituents considering source,
pathway and receptors at the sites. The CPCB considered
the SSPLs values and on that basis measured the level of
Mercury at the sites. It was found unnecessary to repeat
the studies earlier undertaken for the following reasons:

“() The recommended remediation value of 20
mg/ kg for subject site is far less than the Dutch
intervention value 36 mg/kg thus has large
margin of safety.

(ii) Repeating entire process of detailed site
assessment and risk assessment may delay
the process of remediation, which his
pending since the year 2006.

(iii) Repetition of site assessment and re-
evaluation of risk assessment methodology
may be more of an academic interest rather
than pragmatic objective of remediation.
Moreover, the new set of assumptions that may
be taken for re-assessment can be challenged
and it may take some more time to arrive at
scientific consensus on new SSTLs.

(tv) The recommended remediation value of 25
mg/kg was reviewed by institutions like
National Environmental Engineering Research
Institute and Indian Institute of Technology,
Delhi.

(v) The recommended remediation value of 20
mg/ kg is less than remediation target value of
22.43 mg/kg for soil suggested in a study
carried out by IIT Delhi based on both human
health and ecological risk assessment.
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(vi) At this stage, execution of remediation
work should be of primary focus rather than
conducting further studies; since the subject
site remains contaminated for more than 20
years posing environmental and health risks.”

7. Accordingly, the CPCB has recommended as follows:
“(t)To permit remediation of mercury
contaminated soil in the premises of closed
thermometer factory and its adjoining areas
to the recommended remediation target level of 20
mg/kg (total mercury) with valid authorization
from Tamil Nadu Pollution Control Board.
(ii)Considering the reported environmental
impacts in Pambar Shola river in down gradient
of closed thermometer factory, it is proposed that
a detailed site assessment be carried out to
ascertain the extent of contamination and if
required, an ecological risk assessment study
may also be carried out.”

7. Learned counsel for the applicant states that the

applicant has raised objection to the constitution of the

Committee and filed an application before this Tribunal on

14.09.2018 alleging that four out of the eight members

have conflict of the interest. NEERI had received Rs. 34

lakhs from HUL towards consultancy fees. Representative

of IIT Delhi was author of a report to which the applicant
had objected. The representative of IIT, Bombay had been

a consultant to the HUL. Representative of IITR, Lucknow

was a collaborator of HUL, as per information on the

website. The applicant has suggested experts from IIT

Hyderabad, from Centre for Ornithology and Nature,

Coimbatore and a retired Chemical Engineer, IIT Madras.

8. HUL in its reply filed on 01.10.2018 has opposed

the objection of the applicant by submitting that

engagement of NEERI was proposed by the Supreme Court

Monitoring Committee (SCMC) in the year 2004 and on

that account the TNPCB invited a proposal from NEERI. It

does not, in any way, show any conflict of interest. IIT
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Delhi was engaged as per direction of TNPCB and the SEC
which was appointed by SCMC for risk assessment study.
Representative from IIT Bombay has been described as
collaborator of the HUL because of his expertise on the
subject. Allegation that IITR Lucknow was collaborator of
HUL is also without any basis. No financial aid has ever
been given by HUL to IITR Lucknow. The institute has
been described as such on account of expertise of the said
institute from whom various organization take opinion on
the subject.

0. We do not find any merit whatsoever in the
objection of the applicant. The CPCB, under directions of
this Tribunal, has selected as many as eight experts who
have deliberated on the issue objectively and furnished a
unanimous report. Mere fact that there was association of
some of the experts as stated by the applicant will not
vitiate the report and the opinion furnished by the CPCB.
10. Moreover, there is no objection for other four experts
who were also party to the opinion, accepted by the CPCB.
In view of above, we accept the opinion of the CPCB.
Action may now be taken in terms of the above
recommendation.

The application is disposed of.

.......................................... , CP
(Adarsh Kumar Goel)
.......................................... ,JM
(S.P. Wangdi)
.......................................... ,EM

(Dr. Nagin Nanda)
01.11.2018
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Bieit 05.10.2018.

5. 2 sal QuaghT, Ual TP L ould, HeuiBGobsed, HQSHID 6I6wl.
RC.No0.38/2018(GTC), Date : 11.10.2018.

6. WTAILL 6UaT OIEI6U6T LOBMID euer _ufifler amluTen,
OaTemL_&Hmeed aler o _ulflen FFaumeOwID, OSTENL SSTaI60.

HYSHID, [b.85.61601.5725/2017/6ul Hm6T : 25.01.2019.

7. Haevenln Gummlwimen Geuenrewiento GLITAlUTUIED SHiens, GFeiTenet
HQSHID GT6ewT:LOLIT. OL(H)1/47962/2018, miveir : 23.01.2019.

uTreney 1 B@ID 2-60 STamid eISTIer allewienriImBIGeT CBTaMmL &HT6anIe0
b&JD, eumt® U, lenmd 21, m&Fema] eewr. 5/2, Gauler  Gufled  Fmemevulsd
Beneoulled 2 elten @bglevsrer  wefledeuT MIOOLL Hmeuat eueMmmaHEH0  ©_siten
awisamen Supal &HSILGHSL  (Soil Remediation and Civil works prior to soil
Remediation) wBmidb  opBster &Ll GCalmeudel SIS eUPHIS
Gamyliu’_Beitengl.
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uTTenal 3 (IpHe0 7 auedJ STamId BB 5 s Sienpaeiar HmLullerenio
greim woppb Ffurfla sysmisellan Heed EenewibaLILIL (HeiTengl.

wasfar o $8shsF &lyL QFHTHBIFTMED SLIGLLD 6IEILIGSETITED  LOEnISHTIT6i
o FHBxpFmimefent 15& SHuBaTgH  SHewpulldl  QBTPD  BHILL  HHSHSHIENTHEDEIT
QULPMRIGLOT M) S)|6HTL|L_63T (€2 TMCY: Qs meiTadeTGment. BHHIL_6i1 LOGDISTFTEV
LTSS L S OIGHIBIGBENEITUILD ShIb6TT 60T uflgevementuledr QuTBL®
BamemHHDIILT meubHLILLBeTaNH 6IaiLme DAL eal efalsgis OseilsaiCnel.

.J/

LGB EHTE
SemewriiL :

OBTEML SHBHTET60 HBHJTL &
A
E%.\ A
1. euenJUIL LD 66Tl

2. umitemey 1 (pSH6eL 7 U] HTEWID [HHEVDHEI.

[HE&6L:
The Factory Manager,
Hindustan Unilever Limited,
St Mary’s Road, Kodaikanal.
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&I 26T GMLOLIL|S_Glem

ST QumET
Bp.11.Cousd W p et , LN.()., BST 2aremLil gy aETTILT SRt S,
B emsnioliy gienewr @ius@mi (@), 807 6wt 6warT &Fmemev,

4, NS S 1D Siwsdsmer Grmp, Ol 6ur smenr -2.
&leor 6o Gl & &\ emid

Loglemir-625 002.

Website :www.tn.gov.in/dtcp

mail ID : dydtcpmduregn@gemail.com

1b.&.6T6007 .762/2019 , 10103, [mair.15.02.2019
A @@me‘fr@fmr} QL6 (b 2049, eflemidif) aupLLD ﬁ@@&sﬁ QLD Hmer .
S, n

Qummer :  waeull i ugs - I bSSHH LTI LY - QSTaLdSTars
BSTTLE - oumit b1, Llsmres-21, Bararay stemt. 5/2, Qe GLorflerd
ST - @Ihglegrer weeair el Eloieusm auenmag glad -
UTSTED H60h8 LO6TOT &6meT SWell &550LbE GIBe, (Soil Remediation
Trails) et mislissed wfgid Civil works G Gismat ar |G aupkis
CamriulLgi - HACA @uellst Sieing] GousmT bFed -GGTiiurs.

LT 560 : 1. Sremenswr etemi. 49, afl\b ugd) wmmib BSTUD e &5
IO HIer . 24.03.2003.
2. BSITL & Giurphureri Lo miLh Sy smevormen it (@ur),
CaremLsemamsd FarT &l sigsi [5.%.6T6wT. 233/2017/61L11
BTeT.  31.01.2019. (@elngiaings &b Oumdiu’ L
6T .14.02.2019.)
3. @ﬁ,g}ﬁfﬁg[rso? esfleSeui Ltd., oyeurser eflsmr s TBIT6IT .

13.06.2018,
4. gmes Qurplureri (Geau.Qur), Coiarmemt sl Qi ofluflused
SIEOM, Q& 6T sment S|6ulT SerfloT Sl HLD 6T6U0T .

LouT &y (8)1/47962/2018 [pmsir. 23.01.2019,

5. Wsares QFwwrert /smeaat SULBET b TS S bLULTL b
LYHITHR ©\& 687 6meor 96T SerfleoT SlgSLb 6T6UTT .
T2/TNPCB/F.36448/27568/DGL/2018, dated:04.06.2018.

6. 2 goll QuUEGRT, yall QesmModrLu swoub, S600T b & G60
Sl6UT Sl Slpsih 6TeuT. 38/2018/(GTC) Date:. 11.10.2018.

7. LOMRILL QIET Saisueol, QETenL & sTems Sjeurt &erflesr  SigGlb
6T630T . 5725/2017/011, [Bmair . 25.01.2019,

8. Qewn  Qurphwmerd, b 9 )/Curugl/nehsammy  ong s
Garirw,  OQuilugsmd  gyeuiserflet SleH  6TewOr.
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42761ib /ouut/@eu.912/Csm13/2018, meir. 05.10.18.

9. 280l GswphGururer, CuTugl/BSTES UKl
2 LUGET L1, PwsCasriamL  gaifsaiar  sgsn
&.6TemT .818/2018-2/Ge. 35, mmaT.25.09.2018.

10. Qgarenar 2 Wi’y waim gy &lemer QNS  6TewoT .
W.P(MD) No. 4686/2006 2_5 &6y mrat. 06.01.2017.

1. glar b &6 wren’ L gy &, @iy ret.16.05.2017.

12. pair emyemioliy; guenewnt, Qeatmer st seailar SigHid
[5.8.6T6007 .427/2017 /n@)&afl, BreT.09.05.2017.

13. 59%ug weveufl. LTFISTIL GUIL Sl Lid STOTETLE 6T6wr .6,
ETaT.20.04.2017.

14. @Qeiigians siysid @6 eTemwt. mrat.17.5.2017

15. GaroLsaTard s g gumemnut  Qeawsd peom SlaGLd
I.& 6T600T .233/2017/61(11, el .06.06.2017.

16. glewl b o'l gy’ dlui geifsallar GUliy eliyseo
IBTaIT . 15.2.2019.

s sk ol o koo

Bl b S TN LD, QsToLssraed Il &, amiep-l, Mermd-21, B&IT6T6)]
oTewor. 5/2, Qeufler. CGurfled smemen, @ gieberar weafleSaur aAQLL Blmieuesr susTTa&S S0 -
UTSTED SRbs W Smer sgall &issLliubg s186, (Soil Remediation Trails) et BITOLUSe6 whH mih
Civil works  GiomQlemerar  auamnoss) Qmm_Furs rfoaey (2 meph | Qarom g srome o )
SHEVETILIT  SjeuT SeleTT SleSgiar QUi o &8ss uNEomer GQaiwiu b & LRSI EILD
GolysaT uew gl Fwiiflésiubeng. . _ N3
BT oscifsnLnli- Gememr @hgésq@g,r'r (Qurr),

LDGI6DIT LOGTOT L_6VLD
E)ememTiiL

1. UTTEmai 2 60 G687 (b6T 6 . &v Y
S, DETITILTTT , QSTEmL & SHT6Tel BBFTL &)
SledG giL-ar QUL L maiseT g ATl FEsors
2. wreu’ L gl et @iy
5560
1. ) ememoriment,
QamenL_d smered HErmTL &,
Q&ML & STeureD . 7
2. Factory Manags:
Hindustan Uniliver Ltd,

St.Mary’s Road,
Kodaikanal.
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Extract of the Subject No.19 of the Minutes of the 68"‘meeting of the
Hill Area Conservation Authority held on 20.02.2019 at 11.00 A.M. in the
Old Conference Hall of the Main Building, 1 Floor, Secretariat, Chennai — 600 009.

Agenda
No

Subject

Decision taken in the Meeting

19.

Hill Area — Building — Dindigul
District — Kodaikanal Municipality —
Ward-B, Block-21, T.S.No.5/2, over an
extent  8.10.50Hectare Soil
Remediation and Associated Civil
Works — HACA clearance requested —
Regarding.

4727/2017/BA1
Hindustan Unilever Ltd.,

Elaborate discussion took place in the
meeting. The official representing the PCCF
had agreed with the report of the Chief
Conservator of forest, Dindigul and
concurred No Objection to this proposal.

The HACA decided to recommend the
proposal for Soil Remediation and
Associated Civil Works in Dindigul District,
Kodaikanal Municipality, Ward-B, Block-21,
T.S.No.5/2, over an extent 8.10.50Hectare,
subject to the conditions imposed by the
Agricultural Engineering Department, Forest
Department, Geology and  Mining

Department - ‘

(Sd/-) Rajesh Lakhoni
Member Secretary,
Hill Area Conservation Authority /

Principal Secretary / Commissioner of Town

and Country Planning(FAC),
807 Anna Salai, Chennai — 600 002.

(Sd/-) S.Krishnan
Chairman, Hill Area Conservation
Authority / Principal Secretary,
Housing and Urban Development
Department, Secretariat,
Chennai — 600 009.

/Forwarded / by order /

re

! ‘of

'; / \ 0'3)\\'\

ow, Country Planning

2and



IN THE SUP‘EME)COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 1666 OF 2019

NAVROZ MODY Appellant(s)
VERSUS

UNION OF INDIA & ORS. Respondent(s)

ORDER

Heard learned counsel.
We do not find any merit in the appeal. The civil
appeal stands dismissed.

Pending application stands disposed of.

J.

b 4
[ ROHINTON FALI NARIMAN ]

[ VINEET SARAN ]

New Delhi;
March 05, 2019.



ITEM NO.9 COURT 63 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No. 1666/2019

NAVROZ MODY Appellant(s)
VERSUS

UNION OF INDIA & ORS. Respondent(s)

(FOR ADMISSION and IA N0.27987/2019-STAY APPLICATION)

Date : 05-03-2019 This appeal was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
HON'BLE MR. JUSTICE VINEET SARAN

For Appellant(s)
Ms. Anitha Shenoy, Adv.
Ms. K. V. Bharathi Upadhyaya, AOR
Ms. Srishti Agnihotri, Adv.
Ms. Kanika Sood, Adv.
Ms. Sharon Mathew, Adv.

For Respondent(s)

Dr. A. M. Singhvi, Sr. Adv.
Mr. Pinaki Mishra, Sr. Adv.
Mr. Ravinder Narain, Adv.
Mr. Pravin Bahadur, Adv.
Mr. Kishan Rawat, Adv.

Mr. Siddharth Banthia, Adv.
Mr. Ishan Narain, Adv.

Mr. Rajan Narain, AOR

UPON hearing the counsel the Court made the following
ORDER

The appeal stands dismissed in terms of the signed

order.

(NIDHI AHUJA) (RENU DIWAN)
COURT MASTER (SH) ASSISTANT REGISTRAR

[Signed order is placed on the file.]
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20. The Plan approval give for soil remediation upscaling process only.
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SAVE ENERGY SAVE NATION
GOVERNMENT OF TAMILNADU
ELECTRICAL INSPECTORATE

Phone: 0422- 2380223 Visit: www.tnei.tn.gov.in
E-Mail:seicbe@tn.gov.in
From \/I(o
THE SENIOR ELECTRICAL INSPECTOR, M/s. Hindustan Unilever Limited,
Corporation Commercial Complex St. Mary’s Road,
Dr Nanjappa Road, Kodaikanal - 624 101
Coimbatore-18 Dindigui Dist.

Letter No : DGL-1798/SEI/CBE/Drg/A2/2018 Dated : 13.3.2019

Sir,
Sub: ELECTRICITY — Existing Electrical Installations of voltage exceeding 650V
and up to and inclusive of 33 KV at the premises M/s. Hindustan Unilever
Limited, St. Mary’s Road, Kodaikanal - 624 101, Dindigul Dist. - HV/MV
Additions and Alterations - Drawing Showing the method of constriction
Scrutiny report — issued.

Ref:  Your letter No : Nil Dt :1.3.2019.

ok ok ok

I. The proposal for the following electrical installation as detailed below;
(i) Toerect 1 x 1600KVA, 22KV/433V & 1 x 500KVA 22KV/433V transformer
(ii) To carry out HV/MYV Installations. as per arrangements shown in;

1. [ Drawing No: ME-HUL-01-02-19 Schematic layout ]
2. | Drawing No: ME-HUL-02-02-19 Site Plan & Physical o
3. | Drawing No: ME-HUL-03-02-19 Physical layout
i Drawing No: ME-HUL-04-02-19 Section view of TK. and VCB & MV
panel-2
5. | Drawing No: ME-HUL-05-02-19 22KV DP Structure Section View

were scrutinized and the scrutiny report is hereby issued subject to complying with the general
conditions, furnished in the ANNEXURE enclosed herewith.

II. The completion report obtained from the electrical contractor should be sent after the
completion of the work and testing along with the original receipted challan towards the payment
of required fees remitted into the Government treasury under the following head of account

1
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0043-00- Taxes and Duties on Electricity. ]
102- Fees under the Indian Electricity Rules. (
AA - Fees under Indian Electricity Rule

14 - Taxes- 71 Electricity Tax |

| Code No: 0043-00-102-AA-1471

directly to this office with copy to the Chief Electrical Inspector to Government, Chennai and to
the Electrical Inspector/Dindugul for arranging an inspection.

II. A copy in each of the drawings scrutinized are sent herewith.

(Sd) xxxxx
Senior Electrical Inspector
Coimbatore

\SWLLMbW\}
\=2\3)19

Assistant Electrical Inspector

/ITrue copy forwarded//

Encl : 05 Nos. drawings
(Annexure Containing General and Specific Conditions)

Copy to: Thiru. Mercy Electricals, Plot No: 1, 1* Main, 1% Street, Nehru Nagar, Opp. Railway Station,
Hosur-635 109,

Copy Submitted to: The Chief Electrical Inspector to Government, Chennai-32.
(Encl:05 Nos. drawings)

Copy to: The Electrical Inspector/Dindugul“ (Encl:05 Nos. drawings)
& Draft Bill



10.

11.

12.

13.

14.

15.

16.

66

ANNEXURE
PART-A — GENERAL CONDITIONS

The scrutiny report takes into account of the present trends and practices followed in conformity with
the statutory provisions of Central Electricity Authority Regulations, 2010 (Measures relating to
Safety and Electric Supply), Bureau of Indian Standards, codes and practices in force on the date of
scrutiny report. In the event of any amendment/modification /insertion of new rules, codes and
practices, they should be complied with notwithstanding the scrutiny report issued. Revised drawings
as per the modified rules/new rules/ inserted should be submitted suo-motto by the consumer and fresh
scrutiny report should be obtained superseding the previous one.

The installation works should be carried out in -accordance with CEA Regulations 2010(Measures
relating to safety and Electric supply), Bureau of Indian Standards, applicable codes and practices and
as per the General and specific conditions & remarks stipulated in the scrutiny report.

Any electrical installation work including additions, alterations, repairs and adjustments to existing
electrical installations proposed and contained in the above drawing proposals shall be carried out
only by electrical contractors licensed in this behalf by Tamil Nadu Electrical Licensing Board under
regulation 29 of Central Electricity Authority Regulations 2010 (Measures relating to safety and
Electric Supply).

There should be a person holding valid Supervisory Competency Certificate appointed for the
operation and Maintenance of the installation.

The service of Mobile laboratory available in this department as well as in TANGEDCO may be
utilized for the purpose High voltage equipments and pre-commissioning tests. .

The manufacturer’s test certificate should be got accepted separately before any equipments/Cables
above 650V are commissioned.

Work permit system should be evolved and adopted as per guidelines prescribed in IS 5216 while
undertaking erection and maintenance works in electric supply lines, circuits and electrical
equipments.

Whenever construction of building in the vicinity of bare electric supply lines is involved, provisions
contained under Regulation 58 to 64 of Central Electricity Authority Regulations 2010(Measures
relating to Safety and Electric supply) should be followed.

Clearances stipulated under Regulation 37 to 63 of Central Electricity Authority Regulations,
2010(Measures relating to Safety and Electric Supply) should be provided for the switch board, for
enabling convenient and safe working to the operating personnel.

Earthing system should be satisfy the requirements provided under Regulation 20,21,37,41 and 48 of
Central Electricity Authority Regulations, 2010 (Measures relating to Safety and Electric Supply) and
IS 3043 should be ensured, earthing system other than TT system of earthing should be justified by a
write up.

When independent (stand by) source of supply using generator set etc. is proposed, positive
arrangement should be made to. prevent paralleling of such sources of supply either among them or
with the Supplier’s sources of supply under any circumstances.

When separately derived source of supply using isolation transformer is proposed for sensitive loads
like UPS, CNC machines, computers etc., neutral of such derived sources of supply should be earthed
electrically independent from any other source neutral.

ELCB should be provided at the source and itself for the circuits feeding socket outlets intended for
the utilization of portable/hand held equipments.

Suitable starting current limiting devices should be provided for the equipments when their starting
current is likely to affect the other circuits by causing excessive voltage dip.

Fault level at various locations should be arrived at and the adequacy of fault clearing devices at the
respective locations should be ensured.

The relays and fault clearing devices should be coordinated for affording discriminative protection to
the circuit’s right from the HV panel up to the MV panel, downstream circuits and loads.

17—Any-other conditions-that may-be-imposed-on-an-inspection-at-a later date. —

3



Part-B
Specific Conditions:

1. The duly filled up HV/MV questionnaire form attested by the consumer and the
contractor should be sent.

2. The compliance report for the last Regulation 30 defect report should be sent.

3. In the consumer DP structure the HT cable live parts level should be above the above the
HG fuse level.

4. In the consumer DP structure the HT cable should be taken on the transformer side
avoiding the incoming side.

5. All the control panels should have standard busbar arrangement with HRC fuse back
protection and also each motor feeder should have adequate rated feeder control and;
details sent.

6. The 61 KW fire hydrant motor should be connected to earth using earth flats.

7. The body and neutral of the proposed 1600KVA transformer should be provided Withi
two separate and distinct earth connection using 25x3 mm Cu. flat and 80x6 mm Cu. flat
respectively.

8. Suitable flexible joints should be provided for busduct of 1600K VA transformer at both
ends.

9. Fire partition wall should be provided between the 1600KVA transformer and HTVCB .
and it should be extended upto 60cm horizontally and vertically from farthest part of ‘;
transformer. e

10. For the 1600KVA transformer primary control VCB a clearance of 1000mm in drawout
position should be maintained.

11. In the existing 22KV consumer DP structure the phase to phase clearance should be
1068mm and phase to structure clearahcé should be 762mm.

12. Lab equipments details should be sent with Completion Report.

ook skokok



OFFICE OF THE JOINT(HBECTOR OF INDUSTRIAL
SAFETY AND HEALTH.

From | To

Thirumathi.C.Poongulazhi B.E., The Principal Employer,

Registering Officer, HINDUSTAN  UNILEVER LIMITED,
Joint Director of Industrial R.S. NO 572, T.S. NO 270 TO 275,
Safety and Health, ST.MARY’S ROAD,

Dindigul - 624 001 KODAIKANAL - 624101 N

No. K.Dis / 1236 /2019, Dated : &9 ...2019
€7

Sir,
Sub : The Contract Labour “Act 1970 and Tamil Nadu Contract
Labour Rules 1975 — Issue of Registration Certificate —Regarding.

Ref : Your Application Dated : 12.04.2019
With Reference to your application cited, the Registration Certificate No.
06/20106 dated: 30.01.2019 is amended and issued subject to the following conditions.

1. The Contract Labour should be engaged oniy in the
nature of work mentioned in this certificate.

2. Contractors émploying 20 workers and above shall obtain Licence
under Contract Labour Act and Rules from the Deputy Director
Industrial Safety and Health Dindigul

3. The Contractors should not Employee Child Labour.

4. The Contract Labour should not be engaged in production
related perenial work.

| At
Encl:Registration % %ﬂ

Certificate Registerllﬁé Officer/,
Joint Director of Industrial

Safety and Health, Dindigul.

a

Copy to: Deputy Director Industrial Safety and Health Dindigul %
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[See Rule 18 (1)]

CERTIFICATE OF REGISTRATION

Registration No. 06/2010  Revised Registration Fees Paid on 07.01.2019 : Rs. 5,000/-

Date:. .04.2019 Revised Registration Fees Paid on 10.04.2019 ¢ Rs.15,000/-
Total : Rs. 20,000/-
Amendment Fees Paid on 10.04.2019  : Rs. 500/

GOVERNMENT OF TAMIL NADU

OFFICE OF THE REGISTERING OFFICER
Office of The Joint Director of Industrial Safety and Health, Dindigul.

A Certificate of Registration containing the following Particulars is hereby issued
under Contract Labour (Regulation and Abolition) Act, 1970, and the rules made thereunder,
to HINDUSTAN UNILEVER LIMITED, R.S. NO 5/2, T.S. NO 270 TO 275, ST.MARY’S
ROAD, KODATKANAL - 624101

1. Nature of the work carried on in the

establishment Soil Remediation

2. Names and Addresses of Contractors.

3. Nature of work in which Contract Labour is

employed or is to be employed. As per list enclosed.

4. Maximum number of Contract Labour to be
employed on any day through each contractor.

S. Other particulars relevant to the employment of
‘contract Labour.

Encl : List [\
\
/1y AN 5 19

Regxst\é ngfflcer/S [q)

Joint Director of Industrial
Safety and Health, Dindigul.
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EXISTING LIST OF CONTRACTOR AFE

THE AMENDMENT AS ON 08.01.2019

Block no 222, D.No.28, 5™ st
Karpaganagar, K.Pudur.
Madurai - 625007

]' Name and address of the contractor Nature of work in Maximum of
which contract contract labour to be
labour employed of employed on any day
is to be employed through each
-contractor
Tamilnadu Waste management Ltd, Machinery removal / 14
Plot No.5-15, 28-33, Sipcot Industrial Disposal
Complex, Gummidipoondi — 601 201.
ERM INDIA PRIVATE LIMITED, Consultancy services 2
B-1/1770, Vasant Kunj,
New Delhi - 110070
Vinayaga Engineering, Mechanical / 13
Engineering Fabricators and Erectors Fabrication /erection
Periyakaraikadu, SIPCOT, Jobs
Cuddalore — 607005
SGS India Pvt Limited _ Analytical Lab 7
288/1,288/2, Second Main Road, services
Ambathur Industrial Estate, Sai Nagar,
Chennai — 600 058
NGN associates, GHK, gardening, 36
Good will centre building p t factory upkeep and
road,kodaikanal — 624101 civil works
Mercy Electricals Electrical Jobs 4
Plot No.1, ISt Main, Ist street,
Nehru Nagar, Opp:Railway Station,
Hosur — 635 109. |
ISS SDB Security service (P) Itd Security services 13

Aparajitha Corporate Service Private Statutory Audit 1
Limited -
No. 5A, Rathinasamy Nadar Street, BB
Kulam,
Madurai - 625 002
Total 90
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AMENDMENTS IN STRENGTH

Name and Address of the
contractors

Vinayaga Engineering,
Engineering Fabricators and
Erectors

Periyakaraikadu, SIPCOT,
Cuddalore — 607005

NGN associates,
Good will centre building

p troad,
kodaikanal - 624101

Mercy Electricals
Plot No.1, ISt Main, Ist street,
Nehru Nagar, Opp:Railway
Station, Hosur — 635 109.
ISS SDB Security service (P)
1td
Block no 222, D.No.28, 5™ st
Karpaganagar, K.Pudur.
Madurai - 625007

Total

Nature of work in
which contract labour

is employed or is to be
employed

Mechanical

/Fabrication/erection

Jobs

GHK, Canteen,

Gardening, Factory
Upkeep and Civil

Worsk

Electrical Jobs

Security services

Existing Revised
Strength  Strength

13 30
36 60
4 10
13 18
66 118

ADDITIONAL LIST OF CONTRACTOR AS ON 15.04.2019

Name and address of the contractor

Vinayaga Timbers, Convent Road,

Kodaikanal 624 101.

tree care, Auroville Foundation,
Discovery trust Kriya, Auroville
Main Road, Tamilnadu — 605 101.
Fabricon Engineers, 53, NH-45A,

Ariyur, Puduchery 605 102.

Nature of work in
which contract
Labour employed

or is to be
employed

Tree Cutting /

Removal

Tree Cutting /
" Removal

Mechanical /
Fabrication/Erectio

n Jobs

‘Maximum no

of contract

labour to be

employed on

any day

through each

contractor
30

15

Estimated
date of
commenceme
nt of each
contract work
under each
contractor
15.04.2019

15.04.2019

15.04.2019

15.04.2019

Estimated date of
commencement .
of each contract
work under each
contractor

15.04.2019

15.04.2019

15.04.2019



4. | Eurofins Analytical Services India Analytical Lab 14 15.04.2019
V.| Pvt Ltd #540/14, Doddanakundi ices ‘
Industrial Area2 Bengaluru — 560 ?ﬁ
048
5. | M.Arunachalam Projects and Civil Works 15 15.04.2019
infrastures Pvt Ltd, No.107/76,
Avvai Shanmugam Salai (Lloyds
Road), Royapettah, Chennai — 600
014.
6. Guru Hospital, 4/120F, Pandikovil Occupational 4 15.04.2019
ring road, Mattuthavani airport Health Services
highway Madurai — 625 107.
7. Shri Vaari Electricals Pvt Ltd, Electrical jobs 5 15.04.2019
No.C-37, Thruvi ka Industrial
Estate, Guindy, Chennai — 600 032.
8. Ion Exchange (India) Ltd, Service Water treatment 8 15.04.2019
Division, No.42, B.N.Reddy plant
Road, T.Nagar, Chennai — 600 017. | erection/operation
Grand Total 97
DELETION LIST OF CONTRACTOR AS ON 15.04.2019
S. | Name and address of the Nature of work in Maximum no of | Estimated date of
No. | contractor which contract contract labour | completion of
Labour employed or | to be employed | each contract
is to be employed on any day work under each
through each contractor
contractor
1. | SGS India Pvt Limited, Analytical Lab 7 15.04.2019
28B/1, 28B/2, Second Main Services
Road,
Ambathur Industrial Estate, Sai
Nagar, Chennai — 600 058
2. | ERM INDIA PRIVATE Consultancy 2 15.04.2019
LIMITED, B-1/1770, Vasant Services
Kunj, New Delhi - 110 070
Grand Total 9




HINDUSTAN UNILEVER LIMITED R.S. NO 5/2, T.S. NO 27

0 TO 275, ST.MARY’S -~

ROAD, KO

NAL - 624101

REVISED LIST OF CONTRACTOR AS ON 15.04.2019

infrastures Pvt Ltd, No.1 07/76,
Avvai Shanmugam Salai (Lloyds
Road), Royapettah, Chennai —
600 014,

S. | Name and address of the Nature of work in which | Maximum no of | Estimated
No. | contractor contract Labour employed | contract labour date of
or is to be employed to be employed | commenceme
on any day nt of each
through each contract work
contractor under each
contractor
1. Tamilnadu Waste management Machinery removal / 14 15.04.2019
Ltd, Plot No.5-15, 28-33, Sipcot Disposal
Industrial Complex,
Gummidipoondi — 601 201. .
2. | Vinayaga Engineering, Mechanical 30 15.04.2019
Engineering Fabricators and /Fabrication/erection Jobs
Erectors
Periyakaraikadu, SIPCOT,
Cuddalore — 607005
3. NGN associates, GHK, Canteen, 60 15.04.2019
Good will centre building Gardening, Factory
p troad, Upkeep and Civil Work
kodaikanal — 624101
4. Mercy Electricals Electrical Jobs 10 15.04.2019
Plot No.1, ISt Main, Ist street,
Nehru Nagar, Opp:Railway
Station, Hosur — 635 109.
5. ISS SDB Security service (P) Itd Security services 18 15.04.2019 -
Block no 222, D.No.28, 5% st '
Karpaganagar, K.Pudur.
Madurai - 625007
6. | Aparajitha Corporate Services Statutory Audit 1 15.04.2019
Private Limited No.5A, '
Rathinasamy Nadar Street, BB
Kulam, Madurai 625 002.
7. | Vinayaga Timbers, Convent Tree Cutting / Removal 30 - 15.04.2019 -
Road, Kodaikanal 624 101.
8. Tree Care, Auroville Foundation, Tree Cutting / Removal 6 _15.04.2019__
-Discovery trust kriya; Auroville—| —
Main Road, Tamilnadu — 605 101
9. Fabricon Engineers, 53, NH-45A, Mechanical / 15 15.04.2019
Ariyur, Puduchery 605 102, Fabrication/Erection Jobs
10. | Eurofins Analytical Services Analytical Lab Services 14 15.04.2019
India Pvt Ltd #540/14,
Doddanakundi Industrial Area2
Bengaluru — 560 048
11. | M.Arunachalam Projects and Civil Works 15 15.04.2019




| 12.

{ Guru Hospital, 4/120F,

Pandikovil ring road,
Mattuthavani airport highway
Madurai — 625 107.

Occupational Health

74"

15.04.2019

13.

Shri Vaari Electricals Pvt Ltd,

No.C-37, Thruvi ka Industrial

Estate, Guindy, Chennai — 600
032.

Electrical jobs

15.04.2019 -

14.

Ion Exchange (India) Ltd,
Service Division, No.42,
B.N.Reddy ,

Road, T.Nagar, Chennai — 600
017.

Water treatment plant
erection/operation

15.04.2019

Grand Total

230

Registering Ofﬁc‘e;‘){

1

BV

A

Joint Director of Industrial
Safety and Health, Dindigul.
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Based on the recommendations of the SEC, the following instructions are issued to the unit of

M/S. Hindustan Unilever Limited (Thermometer Fatory), Kodaikanal, Dindigul District.
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The unit is permitted to commence the soil remediation work by installing and commissioning the

new improved version of soil washing plant and mercury vacuum retort for the soil remediation
work.
The soil remediation work should be carried out as per soil remediation up scaling plan,
recommendations and other directions/instructions issued by the Board from time to time.
The soil remediation work should be undertaken under the guidance of National Environmental
Engineering Research Institute (NEERI), Nagpur and the Indian Institute of Soil & Water
Conservation, Udhagamandalam, NEERI's representative should be present throughout the
remediation period for monitoring the same.
Prior to commencing the remediation work, necessary approval and permission should be
obtained from the concerned authorities.
The unit should successfully demonstrate the performance of the soil washing plant as well as
the mercury vacuum retort towards fulfilling the objectives of remediation during a period of 3 to
6 months.
The performance evaluation report of the soil washing plan and the mercury vacuum retort
installed is crucial for taking further decisions. Relevant performance parameters should be
mq_nitored with the involvement of National Environmental Engineering Research Institute
(NEERI ) and the same shall be submitted to the Board.
During 3 to 6 months period as above, M/S.HUL should demonstrate the performance in respect
of the following :
a. Achieve the target remediation standard of 20 mg /ke.
b. Ensure that environmental parameters are monitored, recorded and compiled with during
remediation process.
c. Performance evaluation report of the soil washing plant and the mercury retort installed.
d. Soil erosion and rehabilitation measures to be implemented and demonstrated.
e. Occupational health measures to be implemented and ensure compliance.
f.  Provide detail of soil input and output including overflow and under flow in the sieves and also
demonstration of the mercury distribution in the process.
The unit shall carryout the following Civil works associated with soil remediation which are
required to be carried out prior to commencing the soil remediation work.
a. Terrace walls construction.
b. Access roads repair/new road for formation.
c. Drains re-routing/new Drains constructions.
d. Silt trap upgradation.
e. Silt settling tank construction
Additional civil works comprising of

Vehicle tyre wash station
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10. weighbridge
11. Civil work for transformer
12. Foundation work for the equipment
13. Demolition of old buildings and walls inside the factory premises.
a. The unit is permitted to carry out decontamination and disposal of machinery and materials
by adhering to the protocol prepared by Dr.Shyam Asolekar, Indian Institute of Technology,
Bombay.
b. The unit.shall dispose of the hazaradous and contaminated wastes including building debris
as submitted to the authorized TSDF. In this regard, the unit should obtain the protocol from
the TSDF operated fro stabilization and disposal of the same. Prior to disposal, the protocoi
should be recommended by SEC and approved by the Board.
uefl Ozmlsd EI_L Hnid Sl aeTs Simp ret mi

2 safl Qs @nT(Qur), yell Qemyiledmi L snlowb, Sum b & IjeuTSHerlar Sigst
I5.5.6T6wT . 38/2018/(GTC) Date:. 11.10.2018 Cgghu HipH5H 50 Soil remediation whmib Proposed Civil
work QorLirurer uenflgEener  CupGlasmater &SpseiL  KIUGSmersaleor  uiflhgienr
Qu,r_r)llluL\bsfrﬁrrgj.
Recommendations

The area falls in Zone 1l which is less susceptible for landslide and considering the location of
the site with reference to the slope of the field, less thickness of the soil followed by lateritic soil in
hardrock formation, the area is less susceptible for landslides. Hence the request of the applicant for
proposed civil work and soil remediation in HUL premises in R.S.N0.270 to 275, Ward-B, Block-21,
T.5.No.5/2 in St.Mary’s road, Kodaikanal Municipality, Kodaikanal Taluk, Dindigul District may be compiled
with following conditions.

1. Toe cutting of the Earth should be avoided and all the Earth cut faces should be protected by

retaining walls with weep holes.
Retaining walls should be constructed before starting remediation works.
Proper drainage facility should be provided for easy flow of surface storm and flood water .
No soil should be transported out of the premises.

Prior permission should be obtained from the District Collector for the usage of machineries.

I T

Stream courses, Nallas, channels, storm water passing ways etc. should not be blocked by
construction activity .

7. The turffing of slope should be done in all the terraces to arrest soil erosion.

8. Terrace wall should be erected with strong foundation and trees should be planted along the

boundary and within the premises wherever possible to arrest soil erosion.
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1.  6Tevorevol s smsuileumenr L& SubLILE SeuT &L (bl Lissfl.

2. sweueuilear 2 " u@gluile QTGETEIGT GCFarm amusNsTs EWh&SS &l
gt gmenevlflenesr Cuobumeb Gy vewfl.

3. Lo QUGBS TS Gl QST (b U SESEIT ST SL (bl Lsw .

4. wewr gfllson Gwlugners slLiul(beTer 4  eremremflémeufloomer  Gabion Structure
&L \bLOTEr g g GLonumep Qi e,

5. el T &Gsh QFliugnE ughu QST iy S (bl Uer].

6. GuriLm arsaomsst OQaellCu Osogud Qurys Sfandar LwTsmer &g
Qeius M@ vehicle tyre wash station 9jsmios Gl Liswf].

7. mratCammub Sgoh Qelwiupd werewllear gerejsetlar sauflmer EiTeorud Gl
uFgTas weigh bridge Bjemwns @GLb Liswf].

8. GumseniL uetflamer QFwALbS GusDaTs IbEBNumTSSDE Csmenursr ety
aEgluflonear THUbLSSE Gsrarer UFlugres Transformer (Civil work for Transformer)
JOUIUSNG SDSLIpl 1D enLos G Liswf].

9. LETEHDT &S QFlIUSNHEHTS LLETLbLSGID ShalldEmer Blme Foundation 9mLs G
usvar].

10. sy &erGou SLLAULC (bheTer SLlipl BIGmeT @Qled 5t &GS Genytn usvef)

CumasmrL 10 afiglorear s bomer usellssT GomhQsmar gaisarms asr KlomsgmsGsr,

suerr o uliflermiBEns0aT aardany GUNIGESHT eaialld UTFIIHD Glime. Gogid &L Glsr]
ok glerer 2 L LGzlflsd wenrsmilor Cuohurifld 1 o ooh erafls e swflmear Gy
ThSS BT &Hsb QFlg oubuenrellar ursresdar oerallar gearemn 20 mg/kg -&&

Gopars @QnsEn ulssslw ufCsrgomer Qg mpbuad guEguller Guhuril

Lewer wolsmen MIFLILeUGSTEL Sy hSrenwuiled 2 aTar eTULGSS S eTalalls urgloym @lasme.
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LHm  SOPETG wLrE  SUGIUT G el whon  Fusmsriiyggiop o sluabofler

- sooLulatewn  erergsafls  @GHONLIU beTer  BILESHmErHmeT (LIQenLoLLITES ey & S
GousTtr (bLb 676 M) HILIHSEeTIL 6T 06.06.2017 (P60 05.06.2018 QUSHI DIFULLG) QUQEISILIL (bT 6T S,

sHOUTIE Ui 50 Sl @hgeogrer wealearr affle SloHS Gl 607
Cupasrsmr wamearul el  mehdlu UGSl iDL, SI6T 6T L6TST SemET &5 SlubSFILajd Lglu
wewt Elluend wHoib Civil uelast CuhQamster HACA Simng) Gosuwrly gurlifés wrelL
S &G Senevaul gjou Serlet QLILIGIL 6T UM eme 19-60 SewwTL. @l6lIaIaIeeg Slgdld e HACA
|eing) Cousmtily BT 2aTTenoliL] Sy enEwTILT, Cl& 60T emETT SiEUIT &\ & gLoi ULf& sOul L gl

osmer Q@TLihg urfemer 2-6 &l 20.02.19-b Cglu 68l wsneuuill UIL@Ga)
UTISTUIL G S LG b6 6rem 19-60 &) &6wtLeur m L SIS S & T Lomeal1a SLILIL b6 6T .

“Elaborate discussion took place in the meeting. The official representing the PCCF had agreed with
the report of the Chief conservator of forest, Dindigul and concurred No objection to this proposal.

: The HACA decided to recommend the proposal for Soil Remediation and Associated civil works
in Dindigul District, Kodaikanal Municipality ward-B, Block-21, T.S.No.5/2, over an extent 8.10.50 Hectatre,
' subject to the conditions imposed by the Agricultural Engineering Department. Forest Department, Geology
and mi"‘ning Department.

e (20) -60 Sramid et b e el gldui gaitseflar Gmily @uuSeie
SpsaemrL eurm GUINNLUUL (beT e g.

The unit M/s. Hindustan Uni Lever Limited (Thermometer factory), Kodaikannal, Dindigul District has
requested to carry out soil remediation trials for a three months subject to certain conditions stipulated there
in and obtaining clearance from concerned authorities. In this regard the company has applied for NOC from
HACA committee and the committee also recommended for soil remediation and associated civil works
subject to the conditions imposed by various departments. Presently, the company has applied for the
approval of AAA committee to get concurrence from Kodaikannal Municipality to carry out the exercise.

In connection with the company’s request, the Scientific Expert Committee (SEC) made the soil
remediation up-scaling plan which is contains following conditions.

e The soil remediation work should be undertaken under the guidance of National Environmental
Engineering Research Instititute (NEERI), Nagpur and the Indian Instititute of Soil and Water
Conservation, Udhagamandalam. It is known from the letter of PS/Chairman (FAC), Tamil Nadu
Pollution Control Board’s Letter No.T2/TNPCP/F.36448/27568/DGL/2018, dated. 04.06.2018, the
representative of NEERI should be present throughout the remediation period for monitoring and the
same.

e The performance evaluation report of the soil washing plant and the mercury vacuum retort installed
and relevant performance parameters should be monitored with the involvement of National

Environmental Engineering Research Instititute (NEERI) and the same shall be submitted to the Board.
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e It is known from the soil remediation up-scaling plan, three type of wastes (Hazardous, Non-

Hazardous, Contaminated) are disposed through the appropriate containers and transported through
a manifest system to an authorized Treatment, Storage and Disposal Facility (TSDF) located in

Virudhunagar Disrtict, Tamil Nadu.

As per the soil remediation up-scaling plant, On behalf of M/S. Hindustan Unilever Limited (Thermometer
Factory), Kodaikanal, Dindigul District, the Factory Manager Thiru. R. John George has submitted a declaration
for the strict adherence of above mentioned condition and objectives throughout the period of remediation
work , hence the company may be permitted to get the concurrence from Kodaikanal Municipality to carry

out the excersice.

(Bmg')&,m'n_v muksmersmer pugenwrs Hearupdl  uswflser GunGsmarer  QsTenLd siTeed

p&ITL & oEmallGatu  gmig) ayrigurn Asialls gl GarsrariubSIng.

[ “3p/
&I satfremioliyy SlemeTT @ILS G |,

I LOGI60T LOGUITL6ULD .
urieme (1) widih (2) -6 STemIDd 2};\&\“7

Blod BSOS .

6D
The Factory Manager,

Hindustan Unilever Limited,
St. Mary’s Road,.
Kodaikanal - 624 101.
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PROCEEDINGS OF THF, PRINCIPAL CHIEF CONSERVATOR OF FOREST AND
CHIEF WILDLIFE WARDEN, CHENNAI -15
Present:Thiru.Sanjay Kumar Srivastava LF.S.,
PERMIT FOR ENTERING IN TO KODAIKANAL WILDLIFE SANCTUARY AND COLLECTION
OF SAMPLES
Ref.No.WL (A)/ 13028/2019 Dated: 10- 05-2019

Sub:  Permission to collect soj] and water samples our factory boundary in
levinge path located within forest Area-Order issued
Ref: 1. Factory Manager, Hindustan Unilever Limited  letter dated
13.03.2019
2. T2/TNPCB/F.36448/DGL/2018 dt 24.05.2018
3. District Forest Officer & Wildlife Warden, Kodaikanal Wildlife
Sanctuary letter No 5725/2017 /dt 25.01.2019
A 3% e ol ok ok
In the letter first cited, permission is requested by  Hindustan Unilever Ltd ,
Kodaikanal for collection of soil and water samples from factory southern boundary in
the stream joining the Levinge path located in forest area of Kodaikanal Wildlife
Sanctuary on every Friday of the week for entire remediation period of three years from
May 2019 to April 2022.

2. In this regard, permission is hereby granted, under Section 28 (1) of Wildlife
(Protection) Act, in accordance with the orders of the Hon’ble High Court, Madras dated
06.01.2017 in W.P.No.4686 of 2006, subject  to the usual terms and specific conditions to be
laid down by the District F orest Officer, Kodaikanal Forest Division.

3. The Hindustan Unilever Ltd, Kodaikanal should abide by the terms and conditions
stipulated by the District Forest Officer, Kodaikanal Forest Division concerned. Before
commencement of the above mentioned work in Kodaikanal Wildlife Sanctuary, they
should obtain prior permission from the District Forest Officer concerned for collection of

cause any damage to Wildlife and Forests.

)The applicant should contact the concerned Forest Rangers/Foresters and intimate
them in advance about their visits.

iii)  The Hindustan Unilever Ltd should not collect or disturb any stone and boulders
from aforesaid areas.
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iv) The Hindustan Unilever Ltd should not collect and disturb any flora and fauna
species

v) The District Forest Officer is request to ensure that collection of soil and water
samples should be done in presence of Field staff.

vi) The applicant should send two copies of the soil and water analysis report both in
the hard and soft copy, every three months to the District Forest Officer and to this office.

vii) The applicant should send two copies of final report (both in the hard and soft copy)
to this office and to the District Forest Officer,, Kodaikanal.

viii) The department will not be held responsible for any conflict and accident which may
take place by Wild animal attack during their collection period.

ix) This permission will be subject to revision /cancellation if any violation is noticed.

x)This permission will be subject to revision /cancellation based on the timely completion
of the work by the Institute. The review will be held after 1 years from the date of this

permission. C\&\ — -
G s
A o5 | S
PRINCIPAL CHIEF CONSERVATOR OF FORESTS

/ AND CHIEF WILDLIFE WARDEN
v'To %\;/
Factory Manager, ®

Hindustan Unilever limited
St Mary’s Road
Kodaikaikanal-624101
Copy to the District Forest Officer, Kodaikanal Forest Division for information and necessary
action.
The District Forest Officer, Kodaikanal Forrest Division is requested to permit the

Hindustan Unilever Ltd to coilect aforesaid samples in Kodaikanal Wildlife Sanctuary for a
period of three years from May 2019 to April 2022, subject to the usual terms and specific
o M
conditions. C\&\r — -
— O3] 19
PRINCIPAL CHIEF CONSERVATOR OF FORESTS
AND CHIEF WILDLIFE WARDEN

Copy to the Conservator of Forests, Dindigl}%(ircle for information
Copy to Ts  Section for information
Copy to stock file WLS5
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PROCEEDINGS OF THE DISTRICT FOREST OFFICER, KODAIKANAL

Present: Thiru. S N Tejasvi, | F S

District Forest Officer & Wildlife Warden

Letter No. 1182/2019/D Dated 13.12.2019

Sub: Tamil Nadu Hill Area (preservation of trees) Act 1955 — Cutting order
Given to cut trees in Kodaikanal Taluk — Ward B, Black 21 urban survey
No. 8/2 patta land — Order given — Reg.

Ref: 1) Manager, Hindustan Unilever Limited, Kodaikanal application dated
NIL.

2) District Collector, Dindigul letter No. SR/2019/E3 dated 18-10-2019.

This is based on the request by the Manager, Hindustan Unilever Limited, Kodaikanal to District
Collector (Hill Area) (preservation of trees) to cut the Eucalyptus 215, pine 72, beri 80, savakku
63, Rubber 5, Gloria 5 totalling up to 440 trees in their premises of Ward B, Black 21, Town
survey no. 8/2, Kodaikanal Taluk, Didngul district and based on the recommendations and
conditions referred in Tamil Nadu Hill Area (preservation of trees) Rules and Act and
proceedings of District Collector, Dindigul, permission is hereby granted to cut only the
matured trees of Eucalyptus 215, pine 72, beri 80, savakku 63, Rubber 5, Gloria 5 totally 440
trees only as per the following conditions.

1) HUL remitted caution deposit of Rs.25,000/- in Nillakottai, Post Office
Vide account no. 4642472300 and the same certificate has been submitted to this
office and registered in page no 22, sl. No.10.

Conditions:

1) Applicant should cut only the permitted matured trees in presence of
forest ranger in the specified sequence.

2) The above permitted trees to be cut on or before 15-02-2020 and
remove as per the rules.

3) While cutting the trees , the near-by trees should not be damaged. If so,
criminal case will be filed against the applicant as per the rule of hill area
preservation act.

4) There should not be any tree cutting apart from these permitted trees, in the
circumference of 400 meters. The applicant must bear the responsibility that
there is no unlawful tree cutting and in case if it is found out, the applicant is
liable to pay the fine amount imposed by the Forest Officer.
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5) The applicant should clear the all bushes in the boundary line around 2
meters and should be kept clearly.

6) The applicant should not cut 5 standard trees around boundary to avoid
soil erosion and to preserve natural beauty

7) No Extension will be granted beyond the permitted period.

8) Permission will not be given to form any approach road in the above said
patta land , by revenue department or forest department

9) Wood timbers for building and construction use and firewood should not
be taken outside the state of Tamil Nadu. All the cut trees should be sold
only in Tamil Nadu.

10) As per the conditions stipulated by District Committee and Supreme
Court Judgement 202/95 , the substitute tree saplings to be planted in
the same location as per the Tamil Nadu Hill Areas (Preservation of Trees)
Rules 1957 Rule No. 9 (1) (i) & b, at Ward B, Black 21, Town Survey No.8/2
failing which the applicant should abide by all the legal actions which will
be taken pertaining to this.

11) A register should be kept as per District Collector’s order - condition no.
17. The same to be produced whenever there is an audit by officers

12) Should not cut any other trees other than the permitted trees.

13) Tree cutting should be above 15 cm from ground level. This will be
verified later during audits.

14) Timbers other than exempted trees, need to be removed only with
permits. Cut trees should be cleared only on permit. Cut trees loga should
be stacked as 1 m height X 1 m Length X 1 m Width. Application should
be filed to the forest officer for permission to clear the lot. After an audit
permit will be given.

15) As per Supreme Court Judgement 202/95 , the place should not be used
for any other hill crops or alternative cultivation. Only trees as suggested
in the directive , should be planted.

16) Tree removal should be follow the rules as per Tamil Nadu Tree Removal
Rule 1968. Applicant should apply again seeking permission to remove
the cut trees, within the permitted cutting period.

17) Supreme Court Judgement 202/95 should be followed strictly. Otherwise
contempt of Court case will be filed .

18) Applicant should keep the boundary line clearly marking in the above said
cutting area with white paint and maintain the boundaries clear till the
work is over.

19) It has been informed that the applicant should be sole responsibility to
follow the conditions , failing which the tree cutting order will become
null and void , and for any actions thereafter the applicant will be held
solely responsible.

Sd. S N Tejaswi

Dist. Forest Officer &
Wildlife Warden
Wildlife Sanctuary
Kodaikanal
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To
The Manager, Hindustan Unilever Ltd , Kodaikanal
St. Mary’s Road, Kodaikanal.

Copy: The District Collector, Dindigul

Copy: The Asst. Forest Officer, Forest Safety Dept. Dindigul
Copy: The Asst. Forest Officer, Kodaikanal

Copy : Forest Ranger, Kodaikanal

The Forest Ranger is hereby requested to take care that only the permitted trees are
cutand there is no deviation, and to take action if at all any violation is observed. Also monitor
Truck / cut trees loading to ensure only permitted cut trees are loaded. And to ensure that the
exempted cut trees (permit not required) are not loaded beyond 8 tons per truck.

Sd. S N Tejaswi

District Forest Officer &
Wildlife Warden
Wildlife Sanctuary
Kodaikanal.

True copy /BY order
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SLNo | Description of the vehicle Nos
1 Truck mounted excavator 2
2 Four wheel drive tipper 2
3 Wheel mounted loader 1
4 Bobcat 2
5 Battery operated forklift 1
6 50 to crane 1
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TAMIL NADU POLLUTION CONTROL BOARD

Category of the Industry :

RED

CONSENT ORDER NO. 2001220216340 DATED: 17/03/2020.

PROCEEDINGS NO.T2/TNPCB/F.1039DGL/RL/DGL/A/2020 DATED: 17/03/2020

SUB: TNPC Board-Consent for Establishment-M/s. HINDUSTAN UNILEVER LIMITED , SF. No. 271 -
275, KODAIKANAL village, Kodaikkaanal Taluk and Dindigul District - for the establishment or
take steps to establish the industry under Section 21 of the Air(Prevention and control of
Pollution)Act,1981, as amended in 1987(Central Act. 14 of 1981)-Issued -Reg.

REF: 1. IR.No: F.1039DGL/RL/DEE/DGL/2019 dated 14/05/2019.
2. Minutes of the TSC ITEM No: CA/TSC/02/2020 dated 27.02.2020.

Consent to establish or take steps to establish is hereby granted under Section 21 of the Air (Prevention and control of Pollution)
Act, 1981, as amended in 1987 and the Rules and Orders made there under to

The Executive Director,
M/s. HINDUSTAN UNILEVER LIMITED
S.FNo.271 - 275,
KODAIKANAL Village,
Kodaikkaanal Taluk,
Dindigul District.
Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:
S.FNo. 271 - 275,
KODAIKANAL Village,
Kodaikkaanal Taluk,
Dindigul District.
This Consent to establish is valid upto March 31, 2024, or till the industry obtains consent to operate under Section 21 of the Air
(Prevention and control of Pollution) Act, 1981, as amended in 1987 whichever is earlier subject to special and general conditions
enclosed.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

The Executive Director,
M/s.HINDUSTAN UNILEVER LIMITED,
Unilever House

B.D.Sawant Marg

Chakala,

Andheri(E)

Mumbai ,Dindigul District

Pin: 400039

Thisis computer generated order. Signatureisnot required. 1
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1.The Commissioner, KODAIKANAL-Municipality, Kodaikkaanal Taluk, Dindigul District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, DINDIGUL.
3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli.

4. File

Thisis computer generated order. Signatureisnot required. 2




SPECIA:I (QI5ITIONS

This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
guantity has to be brought to the notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.
Product Details
1. | Treated soil 650 T/Month
By-Product Details
1. | Mercury 10 Kg/Month

This consent to establish is valid for establishing the facility with the below mentioned emission/noise
sources along with the control measures and/or stack .Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh consent has to
be obtained if necessary.

Thisis computer generated order. Signatureisnot required. 3




i aVal
Point sour ce emission with stack1 UO

Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level inm
1 Soil stock area for soil Micron filters, 1.3 5000
washing process Activated carbon
filter with stack
2 Soil feeding area for soil Micron filters, 1.3 5000
washing process Activated carbon
filter with stack
3 Soil washing process area | Micron filters, 1.3 3700
Activated carbon
filter with stack
4 Soil washing process area | Micron filters, 1.3 3700
Activated carbon
filter with stack
5 Soil washing process area | Micron filters, 1.3 3700
Activated carbon
filter with stack
6 Soil washing process area | Micron filters, 1.3 3700
Activated carbon
filter with stack
7 Soil washing process area | Micron filters, 1.3 2500
Activated carbon
filter with stack
8 Soil washing process area | Micron filters, 1.3 2500
Activated carbon
filter with stack
9 Soil washing process area | Micron filters, 1.3 2500
Activated carbon
filter with stack
10 Soil washing process area | Micron filters, 1.3 2500
Activated carbon
filter with stack
11 De-contamination test Micron filters, 0.75 900
chamber Activated carbon
filter with stack
12 De-contamination test Micron filters, 0.75 900
chamber Activated carbon
filter with stack
13 Vaccum retort feed area Micron filters, 1.3 10000
Activated carbon
filter with stack
14 Vaccum retort discharge Micron filters, 1.3 10000
area Activated carbon
filter with stack
15 Vaccum retort process area | Micron filters, 1.3 5000
Activated carbon
filter with stack
16 Vaccum retort process area | Micron filters, 1.3 5000
Activated carbon
filter with stack
17 Vaccum retort Activated carbon 6 425
filter , wet scrubber
with stack,
18 Soil sample preparation Micron filters, 0.2 900
area Activated carbon
filter with stack
19 Diesel Generator 750 KVA | Acoustic 14 10500

enclosures with
stack

Thisis computer generated order. Signatureisnot required. 4
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20 Analytical lab area ict()nﬂlters, 2.0 900
Activated carbon

filter with stack

[ Fugitive/Noise emission :

S Fugitive or Noise Emission |Typeof emission Control
No. sour ces measur es
1. | Vac. Retort Fugitive Water

scrubber
2. Diesel Generator 750 KVA | Noise Acoustic
encloser

Special Additional Conditions:

The unit shall install retrofit emission control device, with atleast 70% Particulate matter reduction
efficiency on all DG sets with rated capacity more than 125 KV A installed within the industrial
premises before 30.06.2020 or otherwise the unit should be shifting to gas based generators by
employing new gas based generators. The retrofit emission control device should be tested from one
of the five laboratories recognised by CPCB.

Additional Conditions:

1.The unit shall provide APC measures such as Air Handling units, filters, wet scrubbers proposed so
asto achieve the AAQ/Emission/ANL standards prescribed by the Board.

2.The unit shall provide continuous Air Quality Monitoring station in the proposed excavated area to
monitor mercury level in the air.

3.The unit shall provide continuous monitoring section in the retort area to monitor mercury level in
air.

4.The unit should put up facilities/procure instruments for following Environment Monitoring
Framework given by the Scientific Experts Committee and TNPCB with respect to sampling and
analysis of water, air and urine samples.

5.1t shall be adhered that where the trees need to be cut during remediation project within the
premises, compensation plantation in the ratio of 1:10 (i.e. planting of 10 trees for every one tree that
Is cut) shall be done.

6.In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification, failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

Thisis computer generated order. Signatureisnot required. 5




GENERA1 Q&ITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed* *

Thisis computer generated order. Signature is not required. 6
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TAMIL NADU POLLUTION CONTROL BOARD

Category of the Industry :

RED

CONSENT ORDER NO. 2001120216340 DATED: 17/03/2020.

PROCEEDINGS NO.T2/TNPCB/F.1039DGL/RL//DGL/W/2020 DATED: 17/03/2020

SUB: TNPC Board-Consent for Establishment-M/S HINDUSTAN UNILEVER LIMITED S.F No. 271 -
275, KODAIKANAL Village, Kodaikkaanal Taluk, Dindigul District - for the establishment or take
steps to establish the industry under Section 25 of the Water (Prevention and control of
Pollution)Act,1974, as amended in 1988(Central Act 6 of 1974)- Issued- Reg.

REF: 1. IR.No: F.1039DGL/RL/DEE/DGL/2019 dated 14/05/2019.
2. Minutes of the TSC ITEM No: CA/TSC/02/2020 dated 27.02.2020.

Consent to establish or take steps to establish is hereby granted under Section 25 of the Water (Prevention and control of
Pollution) Act,1974, as amended in 1988(Central Act 6 of 1974) (hereinafter referred to as 'The Act’) and the Rules and Orders made
there under to

The Executive Director,
HINDUSTAN UNILEVER LIMITED
Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:
S.F. No.271 - 275,
KODAIKANAL Village,
Kodaikkaanal Taluk,
Dindigul District.
This Consent to establish is valid upto Mar ch 31, 2024, or till the industry obtains consent to operate under Section 25 of the
Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 whichever is earlier subject to special and general
conditions enclosed.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

The Executive Director,
M/s.HINDUSTAN UNILEVER LIMITED,
Unilever House

B.D.Sawant Marg

Chakala,

Andheri(E)

Mumbai ,

Pin: 400039

Copy to:

1.The Commissioner, KODAIKANAL-Municipality, Kodaikkaanal Taluk, Dindigul District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, DINDIGUL.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli.

4. File

Thisis computer generated order. Signatureisnot required. 1
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Thisis computer generated order. Signatureisnot required. 2




SPECIAEI C1)N1)ITIONS

This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
guantity has to be brought to the notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.
Product Details
1. | Treated soil 650 T/Month
By-Product Details
1. | Mercury 10 Kg/Month
The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.

Thisis computer generated order. Signatureisnot required. 3




3.

p n
Sewage Treatment Plant: I IA

a
Treatment status. Individual STP
SL. No Ba(?e of the Treatment No. of Units Dimensions in metres
ni
1. Septic tank 1 6.75x1.9x1.75
2. Canteen oil trap 3 1.0x1.0x1.0m
3. Collection cum 1 425x24x1.7m
egalization tank
4. Primary clarifier 1 2.3x2.3x0.5m
5. Aeration tank 1 3.45x 2.3 x2.3m
6. Secondary Settling 1 2.3x2.3x0.5m
Tank
7. Chlorination tank 1 2.3x2.3x0.5m
8. Filter feed tank 1 3.0diax 1.6m ht
9. Pressure sand filter 1 0.6 dia x 1.8m ht
10. Activated carbon filter 1 0.6 dia x 1.8m ht
11. Treated sewage 1 2.4x2.4x1.25m
collection tank
b Effluent Treatment Plant:
Treatment status. Individual ETP
SL. No. Ba(?e of the Treatment No. of Units Dimensions in metres
ni
1. ETP1 Grid chamber 1 1x1.6x0.8m
2. ETP1 Collection tank 1 8.0 x 3.0 x 2.0m
3. ETP1 Equalization tank | 2 5.0 dia x 5.65 m ht
4. ETP1 Lamella clarifier | 1 2.0diax 2.7 mht
5. ETP1 Filter feed tank 1 1.8x 1.8 x3.0m
6. ETP 1 Pressure sand 1 1.0 dia x 1.875 ht
filter
7. ETP1 Activated carbon | 2 1.0 x 1.875m ht
filter
8. ETP1 Sludge holding 1 1.0x1.0x1.0m
tank
9. ETP1 Effluent treated 2 5.0 dia x 5.65 m ht
water tank
10. ETP2 Collection tank 1 3.3x1.5x0.8m
11. ETP2 Equalization tank | 2 2.0 dia x 2.0m ht
12. ETP2 Clarifier 1 1.75 dia x 3.25m ht
13. ETP2 Filter feed tank 1 1.5 dia x 1.25m ht
14. ETP2 Pressure sand 1 0.35diax1.2 m ht
filter
15. ETP2 Activated carbon | 1 0.35 diax1.2m ht
filter
16. ETP2 Effluent treated 1 2.0 dia x 2.0m ht
water tank

This consent to establishis valid for establishing the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Thisis computer generated order. Signature is not required.
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0y
Outlet No. |Description of Outlet _ ialm daily discharge |Point of disposal
inKLD

Effluent Type: Sewage

1. Sewage 7.0 On land for gardening
Effluent Type: Trade Effluent
1. Trade Effluent | 300.0 290 KLD - Recycled for

soil washing process, 5
KLD - On land for
irrigation, 5 KLD - Soill
dust suppression

2. Trade Effluent Il 4.0 1.5 KLD- Recycled for
soil washing process,
2.50 KLD - Recycled for
toilet flushing

Additional Conditions:

1.The unit shall establish the infrastructure facility as per the ‘soil remediation up scaling plan’ as
furnished.

2.The unit shall revamp the existing STP for the treatment of sewage so as to bring the quality of the
treated sewage so as to satisfy the discharge standards prescribed by the Board.

3.The unit shall provide adequate capacity of ETP — | as proposed to treat 300 KLD of trade effluent
generation during contaminated soil washing process so as to bring the quality of the treated effluent
so satisfy the discharge standards prescribed by the Board.

4.The unit shall provide adequate capacity of ETP 2 as proposed to treat 4 KLD of trade effluent
generation from workers bathing and hand washing after work (grey water) so as to bring the quality
of the treated effluent so satisfy the discharge standards prescribed by the Board.

5.The unit shall provide pipe line arrangement for recycle of treated effluent including process
washing, toilet flushing, green belt development etc.

6.The unit shall apply & obtain for authorization under Hazardous and Other Wastes (Management &
Transboundary Movement) Rules, 2016 for handling of hazardous waste - remediation process
residues before commissioning.

7.So0il remediation work shall be carried out following the approved ‘ Soil Remediation Up-scaling
Plan’ under the monitoring by NEERI after establishment & with approval (CTO) of TNPCB.

8.Recommendations of Scientific Experts Committee shall be implemented during soil remediation
from time to time.

9.Soil erosion control and soil rehabilitations measures are to be undertaken following the
recommendations of the Indian Institute of Soil and Water Conservation, Ooty.

10.A detailed site assessment be carried out to ascertain the extent of contamination and an ecological
risk assessment study shall be carried out in Pambar Sholariver in down gradient of unit.

11.Soil remediation process in which workers are to be involved shall be subjected to periodical
medical examination and records shall be maintained. The details of such examination shall be
intimated to joint Direct of Industrial Safety and Health, Dindigul.

12.Workers shall be provided with appropriate personal protective Equipments.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

Thisis computer generated order. Signatureisnot required. 5




GENERA1 &ADITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed* *

Thisis computer generated order. Signature is not required. 6
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TAMIL NADU POLLUTION CONTROL BOARD

Category of the Industry :

RED

CONSENT ORDER NO. 2004233605812 DATED: 28/12/2020.

PROCEEDINGS NO.T2/TNPCB/F.1039DGL/RL//IDGL/A/2020 DATED: 28/12/2020

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —After CTE -M/s. HINDUSTAN
UNILEVER LIMITED , S.F.No. T.S.No., 5/2, KODAIKANAL villageK odaikkaanal Taluk and
Dindigul District - Consent for operation of the plant and discharge of emissions under Section 21
of the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of
1981) —Issued- Reg.

REF: 1. TNPCB Proc No. T2/ TNPCB/F.1039DGL/RL/DGL/A&W/2020 dated: 17/03/2020
2. Application No. 33605812 dated: 19/08/2020 for CTO-Phase-1 operation
3. IR.No : F.1039DGL/RL/DEE/DGL /2020 dated 12/11/2020
4. Minutes of CCC item No0:273-13 dated 17/12/2020.

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

Whole Time Director- Supply Chain,
M/s. HINDUSTAN UNILEVER LIMITED,
S.FNo.T.S.No.,, 5/2,
KODAIKANAL Village,
Kodaikkaanal Taluk,
Dindigul District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2021

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

Whole Time Director- Supply Chain,
M/s.HINDUSTAN UNILEVER LIMITED,
Unilever House

B.D.Sawant Marg

Chakala,

Andheri(E)

Mumbai ,

Pin: 400039

Thisis computer generated order. Signatureisnot required. 1




, 116

1.The Commissioner, KODAIKANAL-Municipality, Kodaikkaanal Taluk, Dindigul District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, DINDIGUL.
3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli.

4. File

Thisis computer generated order. Signatureisnot required. 2




3(a).

SPECIA:I C1)VzITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.
Product Details
1. | Washed sall 455 T/Month
2. | Mercury concentrated soil after washing 195 T/month

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

Point sour ce emission with stack :

Stack
No.

Point Emission Source

Air pollution
Control measures

Stack height
from Ground
Level inm

Gaseous Discharge
in Nm3/hr

Soil storage area

micron filter,
Activated carbon
filter with stack

3.4

5000

Soil storage area

micron filter,
Activated carbon
filter with stack

15

3700

Soil feeding Hopper

micron filter,
Activated carbon
filter with stack

1.95

5000

Soil washing area

micron filter,
Activated carbon
filter with stack

15

3700

Soil washing area

micron filter,
Activated carbon
filter with stack

15

3700

Soil washing area

micron filter,
Activated carbon
filter with stack

15

3700

Soil washing area

micron filter,
Activated carbon
filter with stack

1.7

2500

Soil washing area

micron filter,
Activated carbon
filter with stack

1.7

2500

Soil washing area

micron filter,
Activated carbon
filter with stack

1.7

2500

10

Soil washing area

micron filter,
Activated carbon
filter with stack

1.7

2500

11

soil sample preparation
area for analysis

micron filter,
Activated carbon
filter with stack

2.2

900

12

Analytical lab

micron filter,
Activated carbon
filter with stack

1.64

900

Fugitive/Noise emission :

S.
No.

Fugitive or Noise Emission
sour ces

Type of emission

Control
measur es

The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :

S.

Par ameter Unit

Tolerancelimits

Stacks

Annexure enclosed if applicable.

Thisis computer generated order. Signatureisnot required. 3




3.(b) The Ambient Air in the industria plant aregsh'll I&t contain constituents in excess of the tolerance

3(c)

limits prescribed bel ow.

Sl |Pallutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
1 Sulphur Dioxide |Annual microgram/m3 50 20
(SO2) 24 hours microgram/m3 80 80
2. Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(SizeLessthan |24 hours microgram/m3 100 100
10 micro M) or
PM 10
4. Particulate Matter | Annual microgram/m3 40 40
(SizeLessthan |24 hours microgram/m3 60 60
2.5 microM ) or
PM2.5
5. Ozone (0O3) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
Sl |Pallutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8.  |Ammonia(NH3) |Annua microgram/m3 100 100
24 hours microgram/m3 400 400
0. Benzene (C6H6) |Annual microgram/m3 5 5
10. |Benzo(O) Pyrene |Annual nanogram/m3 01 01
BaP
—particulate phase
only
11. |Arsenic (As) Annual nanogram/m3 06 06
12. | Nicke (Ni) Annual nanogram/m3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limitsin L.eg.-dB(A) Day Time Night Time

IndustrialArea 75 70

All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in SI. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed.

Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in SI.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

Thisis computer generated order. Signatureisnot required. 4




The occupier shall always comply and ;Lraogthe order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

Additional Conditions:

1. The unit shall carryout soil washing process only in phase | operation as permitted.

2. The unit shall operate and maintain the APC measures so as to achieve the AAQ/Emission/ANL
standards prescribed by the Board.

3. The unit shall operate and maintain continuous Air Quality Monitoring station installed within the
premises so as to monitor mercury level in the air during remediation activity.

4. The unit shall monitor the mercury level in the ambient air during excavation of contaminated soil
through hand held mercury analyser and report shall be furnished.

5. It shall be adhered that where the trees need to be cut during remediation project within the
premises, compensation plantation in the ratio of 1:10 (i.e. planting of 10 trees for every one tree that
Is cut) shall be done.

6. The unit shall commission Mercury Vaccum Retort for separation of mercury from washed soil only
after obtaining CTO in phase-2 (operation) from TNPCB.

7. This CTO is granted for carrying out phase-I operation involving mercury contaminated soil
washing activity only as per the proposal submitted.

8. The unit shall comply with orders of Hon'ble NGT(PB), New Delhi in O.A.N0.211/2018.

9. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification, failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

Thisis computer generated order. Signatureisnot required. 5
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

GENERA1 Z)Q)ITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samplesin and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-1 alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed* *

Thisis computer generated order. Signature is not required. 6
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TAMIL NADU POLLUTION CONTROL BOARD

Category of the Industry :

RED

CONSENT ORDER NO. 2004133605812 DATED: 28/12/2020.

PROCEEDINGS NO.T2/TNPCB/F.1039DGL/RL/DGL/W/2020 DATED: 28/12/2020

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —After CTE -M/s. HINDUSTAN
UNILEVER LIMITED , S.F.No. T.S.No., 5/2, KODAIKANAL villageK odaikkaanal Taluk and
Dindigul District - Consent for the operation of the plant and discharge of sewage and/or trade
effluent under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended
in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: 1. TNPCB Proc No. T2/ TNPCB/F.1039DGL/RL/DGL/A&W/2020 dated: 17/03/2020
2. Application No. 33605812 dated: 19/08/2020 for CTO-Phase-1 operation
3. IR.No : F.1039DGL/RL/DEE/DGL /2020 dated 12/11/2020
4. Minutes of CCC item No0:273-13 dated 17/12/2020.

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

Whole Time Director- Supply Chain,
M/s. HINDUSTAN UNILEVER LIMITED
S.FNo.T.S.No.,, 5/2,
KODAIKANAL Village,
Kodaikkaanal Taluk,
Dindigul District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

Thisis subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2021

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

Whole Time Director- Supply Chain,
M/s.HINDUSTAN UNILEVER LIMITED,
Unilever House

B.D.Sawant Marg

Chakala,

Andheri(E)

Mumbai ,

Thisis computer generated order. Signatureisnot required. 1




Pin: 400039 ﬁ

Copy to:

1.The Commissioner, KODAIKANAL-Municipality, Kodaikkaanal Taluk, Dindigul District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, DINDIGUL.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli.

4. File

SPECIAL CONDITIONS

1. Thisconsent to operate isvalid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.
Product Details
1. | Washed soil 455 T/Month
2. | Mercury concentrated soil after washing 195 T/month

2. Thisconsent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD
Effluent Type: Sewage
1. Sewage 7.0 On land for gardening
Effluent Type: Trade Effluent
1. Trade Effluent Il 4.0 1.5 KLD- Recycled for

soil washing process,
2.50 KLD - Recycled for
toilet flushing

2. Trade Effluent | 297.5 287.5KLD -Recycled for
soil washing process. 5
KLD-On land irrigation,
5KLD-Soil dust
suppression

3.  Theeffluent discharge shall not contain constituents in excess of the tolerance Limits aslaid down
hereunder.

Thisis computer generated order. Signatureisnot required. 2




4.

Unit 1 2

N
.'laL ERANCE LIMITS-OUTLETS-Nos

Sl. Parameters
No. Sewage Trade Effluent
1 1 2
1. |pH 5.5to 55t09 55t09
9
2. |Temperature oC - shall not shall not
exceed 5°C  |exceed 5°C
above the above the
receiving receiving
water water
temperature |temperature
3. |Particlesize of Suspended |- - shall pass 850 |shall pass 850
solids micron IS micron IS
sieve sieve
4. |Tota Suspended Solids mg/I 30 100 100
5. |Total Dissolved solids mg/| - 2100 2100
(inorganic)
6. |Oil & Grease mg/| - 10 10
7. |Biochemical Oxygen mg/I 20 30 30
Demand (3 days at 270C)
8. |Chemical Oxygen Demand |mg/l - 250 250
9. |[Chloride (asCl) mg/I - 1000 1000
10. |Sulphates (as SO4) mg/I - 1000 1000
11. |Total Residua Chlorine mg/| - 1 1
12. |Ammonical Nitrogen (asN) [mg/l - 50 50
13. |Tota Kjeldahl Nitrogen (as {mg/l - 100 100
N)
14. |Free Ammonia (as NH3) mg/I - 5 5
15. |Arsenic (asAs) mg/| - 0.2 0.2
16. |Mercury (asHg) mg/I - 0.01 0.01
17. |Lead (asPb) mg/I - 0.1 0.1
18. |Cadmium(as Cd) mg/| - 2 2
19. |Hexavalent Chromium (as |[mg/l - 0.1 0.1
Cr+6)
20. |Total Chromium (as Cr) mg/| - 2 2
21. |Copper (asCu) mg/| - 3 3
22. |Zinc (asZn) mg/I - 1 1
23. |Selenium (as Se) mg/I - 0.05 0.05
24. |Nickel (as Ni) mg/I - 3 3
25. |Boron (as B) mg/I - 2 2
26. |Percent Sodium % - - -
27. |Residual Sodium Carbonate |mg/I - - -
28. |Cyanide (asCN) mg/I - 0.2 0.2
29. |Fluoride (asF) mg/| - 2 2
30. |Dissolved Phosphates(as P) |mg/I - 5 5
31. |Sulphide (asS) mg/I - 2 2
32. |Pesticides mg/| -
33. [Phenolic Compounds (as mg/| - 1 1
C6H50H)
34. |Radioactive materials a) micro - 10-7 10-7
Alpha emitters curie/ml
35. |Radioactive materias b). micro - 10-6 10-6
Beta emitters curie/ml
36. |Feca Coliform MPN/100ml |- - -

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in SI No.3 above or to achieve the zero liquid

discharge of effluent as applicable.

Thisis computer generated order. Signatureisnot required. 3




10.

11.

12.
13.

14.

The occupier shall maintain the Electro MngA‘FI ow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of hon compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
aslaid under.

1). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

1) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

lii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:
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1. The unit shall carryout soil washing pro&& in phase | operation as permitted.

2. The unit shall operate and maintain the " STPTor the treatment of sewage so as to bring the quality of
treated sewage to satisfy the discharge standards prescribed by the Board at all times.

3. The unit shall utilise the treated sewage within the premises for gardening purposes.

4. The unit shall operate and maintain the ETP — | for the treatment of trade effluent generated from
soil washing (297.50 KL D) so as to bring the quality of treated trade effluent to satisfy the discharge
standards prescribed by the Board at all times.

5. The unit shall utilise the treated trade effluent of 287.50 KLD for soil washing, 5 KLD for dust
suppression and remaining 5 KLD for gardening purpose as permitted.

6. The unit shall operate and maintain the ETP - 11 for the treatment of trade effluent ( 4 KLD)
generated from grey washing, cooling tower and wet scrubber so as to bring the quality of treated

trade effluent to satisfy the discharge standards prescribed by the Board at all times.

7. The unit shall utilise the treated trade effluent from ETP Il of 1.50 KLD for soil washing and
remaining 2.50 KLD for toilet flushing as permitted.

8. The unit shall commission Mercury Vaccum Retort for separation of mercury from washed soil only
after obtaining CTO in phase-2 (operation) from TNPCB.

9. The unit shall carryout the remediation of mercury contaminated soil under the monitoring and
guidance of Scientific Expert Committee as already constituted and TNPCB officials.

10. The unit shall collect washed soil with mercury concentration more than 20mg/kg from phase -
operation and stored in an earmarked area on impervious flat form in a closed shed till mercury

vaccum retort is put into operation.

11. The unit shall obtain Authorization under Hazardous and Other Wastes (M& TB) Rules, 2016 for
handling of hazardous wastes.

12. Soil remediation work shall be carried out following the approved ‘ Soil Remediation Upscaling
Plan’ under the monitoring of TNPCB and Scientific Expert Committee.

13. Recommendations of Scientific Expert Committee shall be implemented during soil remediation
from time to time.

14. A detailed site assessment be carried out to ascertain the extent of contamination and an ecological
risk assessment study shall be carried out in Pambar Sholariver in down gradient of unit.

15. Soil remediation process in which workers are to be involved shall be subjected to periodical
medical examination and records shall be maintained. The details of such examination shall be
intimated to joint Direct of Industrial Safety and Health, Dindigul.

16. Workers shall be provided with appropriate personal protective Equipment during operation.

17. The unit shall dispose the cut trees without bark by incineration in cement plant with prior approval
from TNPCB.

18. The unit shall comply with orders of Hon'ble NGT(PB), New Delhi in O.A.N0.211/2018.

19. This CTO is granted for carrying out phase-1 operation involving mercury contaminated soil

washing activity only as per the proposal submitted.

20. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification, failing to remit the consent fee, this consent order will

be withdrawn without any notice and further action will be initiated against the unit as per law.

21. The unit shall not use ‘use and throwaway plastic * such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.,

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

Thisis computer generated order. Signatureisnot required. 5




10.

11.

12.
13.

14.

15.

16.

17.

18.

19.

20.

21.

GENERA1 2)6)ITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-1 on
or before 5th of every month.

b) Y early return on Hazardous wastes generated and accumul ated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

c) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

Thisis computer generated order. Signature is not required. 6




22.

23.

24,

In case there is any change in the conjtiziz of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-11 alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed* *

Thisis computer generated order. Signatureis not required. 7




R
128 6>

Slowr Q60 LomauL L 215 Geevsuir oyauiraseflet QFuwedpsmm 2}, 6 6UTT & 61T
Aminfivesi:- £l p.elmwen &8, @.9y.11.,

15.8.67.6007.97 /1. Qgim.6m10,/2020 mei: 25.01.2021

Gurer:  yell Ggmfls BILU eowowih, QarenL d&mersd - Slewr (R s60
T L - QaroLssrard anLmn - . il Giesgmsor
weofledleuir Elmisusorid - Qasmem damemmsd 6160Tm SLGILsefluTlet
UGSls@aT sare  @uikSin LsTUBRSS  emind]
QULPEIGLOM ) GCamflug) - Jlmind Ijeflgg
Qs LG Elmg.

UmiTeme: 1.  efbgebgrear wefledeur Elmieuswggmier sipgib mre:
22.12.2020
2. yall Gemflemy gyfldms pret: 24.12.2020

 GUGUTT 2

umiremet 1-60 Sremih Sip &G, ofligerdgrer weflellour Ilmieueerid
Csrmsarard sarsalar Carflémaser QarLirura 24.12.2020 isTn 2 geil
yeSluweorerir, el Qgmfloni veounh - syeirserTd  Led Clgmflodmnu gy
CuhGlsrateriuc L g st SiflEamaemw uriene 2-60 sTUSg ot armiaer. GLomuie
Syiey gfldmauiled Guomiig gl Carmd QamanL Sesmered QUL LD, eurir() 1,
Slerrés. 21, 5/2-60 UTSTE Heks Losmismeu &SSULESGHD LaflsE 6 FEIY seuir
500 UWiLh Qurds dosdines JIMWSSILL (HaTeTg)  sTereyth, QUDTLL 5 &l60
G Gater A,B,C gyl @1 misaflsd somi 17000 2 uginilsd 30 Gle.if gye
Siemeilsd  Gosd  LoswTemeTDT Thss Ssumrasd oyt ol pemsaflsy
GO Qatsreumy  UTsTe s\fle) Faah Qeeusraan, eim&6rGeu 31.01.2020
360 30.01.2020 euemy gymemi(H) STVSSNG Smnd Quim vaflsar L GlLmhm)
auGSng. Cuiuy umflsar Bsayn Qurgienowre Qe Cosming:r L STEUTLIG 60
Bareitd @rewr(H QT HSEHSE g Camfluetersorit eTeuTeLd, SewflEemaulent
Curgl  uaflast et Quéom aENg,  eaiurg  floauld o areray
Cgfluamdng sramayb, Gupy yosdat sflorarg 12° -15° Qe Slpsamer
sfligletergy. Qlugdllsd 15 ysd 5 f QsdnEG soiy o LOGOUTSIILD
T O EGmOGLS Lmemy - LoemTgmD - SmemliLRemg) ‘orooreyid, el Glgmfled mitu
gamiseflar oo CismLudlsd Pliugdurars  Gmins urdliy (Less Prone)
LOGTOTL_ ULDIT & SMUILGEN srremsSlarmed, GsrenL saETeamen QUL LD, eumir( 19,
dlerré. 21, 5/2-60 urgys siflaismer  g&mHmiD uenflsE serrs Quindlysms;
LWSTURSSL  Eluibgemer s gL e MG auyrisord aar o g6l yeSuSwueomer

Clgmplsh Bi L sowownd gyeuiraermed Ll gl ésiu Gererg.



129

wgysmriler  Garfléme  wHmID yel  Qgmpleomi L gﬁ,ullm o lSemauller

SelenLulled gl Camily aurir® 9, Qerrs; 21, 5/2 gyars GonES Bleoss il
LG SuTevt Spaupugre  HubSmaTsEbLaT  LTSTE siflajsmer  J|SMHDLD
(Treatment) uenfléE LUATUESSID SHSETL UTSTESEDSHE 01.02.201 g6

31.01.2022 susoy oymind) Sieflsg gpemamnuil iLGELS!.

r\LITE; SH6m6uT 61T
1.

2.

oo H

Sl

No Description of the Vehicle Nos

Truck mounted excavator
Four Wheel drive tipper
Wheel mounted loader

Bobcat
Battery operated forklift
50 to crane 1

oo (w0
= N = NN

l

uenflseT  SIUMGMSNE (P Lwau@Es @nsen udle Qs
aursmTRsler slurismer o md usErsdar epel AsTuuGSSCaeRTELD.
Cuiuy uedlow  gely  CanpluailsEnse s PuiSlrssms
LWETUOSSS S LTS

Guity usfullar Curgl S Ss06LMID ewemewer  ojnitodl  Gubm e
srewsemant sally Gaumy sRIGH Qam L gi@undluilsme.

Permanent rock mark @iler gigmar CesiILHOSSS Sl TG

SIS 2 eier (5 L Setler CUTSME WIHNE Sl TS

FrenaseT, auaTelorigser wimib Nn Gubme a6 ur & sIuL T SeuTm
Quidrsms Luaiu@Es CoswiGLD.

Simidl gieflésiuL sre ousTasSnge uaiulleear (ipss GeouamGL.

gLb/-(p-eNewieo” sifl
el L g Sl Semeveau,
SlowiT(h & 60

//2-m.2 .u// . ")
R
wrai L oy fs SmeanihHESTs,
o_gell @uiS@EmiT (Gur),
yell Ggmifled I L emLowiLd,
QaTaL SSTaTe Sl LLD,
Hlowtt(HieH 560

QUi

QEremLSsirere - 624 101

5 S560:

/e el giedgmer weflsleui Flmieuer, ﬁj/\qﬁy

1. e SjeicT, QETemL &aTeurel,

2. auggeumis Gam L i, QEsTamL &airereD,

3. aul Ll duir, GlamentL damered

4. Symo Hireurs g)@ieueiT, ClSTEnL &ET6uT 6















134





















B
ClarenL&amars) parm_ &l o ensmrumemi gisuiseaflsr Qawspsmmes 3

R Pf;‘ o
(psireuflemsn— él@g;g'lwﬂ'ﬁsﬂm, Rerervd)., srin.afer., @Q Cond i Pasnon th
THE
1.85.676501.233/2017 /6111 H

e, 25 ~3-2021
Clumpsir — weor EGHleily ~CasmamLsasred samm . f-aumi® —B, Nemré 21, payerey

s1608r.5/2 Gleuflsin’ Guofisi smemev— afibgisoameir wyehsSlait sLAGL L,
Bimisusr eemmaSE 2 sier waimsemer sl asHefiin Qedisn
(Soil Remediation) whmib oisherer fallsd usmflsear ( Civil Works)
GupGisreTar g aupmis Carfliug — Gamiurs.

umienen —1) aiEgisvgrsir wiesfiellout sAGLL. QasrenSsmars gamsefsr s
Beir.31.05.2018 Slaflsh usmflser (Fafled siidei) Oamiurer spgin.

2) wgstremin Qsweomsmt / Semevaut SELDETE raESSC GIUIUTL () sumfiub
Glesiramer gyauisefisr siggi star. T2/TNPCB/F-36448/27568/DGL/2018
15m6iT.04.06.2018,

3) anfiEgisogmeir wyelledlsut eAGLL Qarenssmeume giarraeaflsr sipsi
6. 13-06-2018 usirsemst sgell asdafiy Qeliga Qamiurear sipsib.

4) ClawpGluriwmsr T . g1 o/Gur.u.giungsssmmn aigHemed Cam L ih
GufluGd geriaeflsT sps seir.427/6mnb/CL/@Qa 92/GsT 13/2018
15imeir.05.10.2018.

5) 2.gall @us@en, uell QemfAldmi L soowib,SatrGésd st Hegh
s16901.38/2018/(GTC) meir. 11.10.2018.

6) gemauenio Glumlwmant (Geu.Gum)Gausmrerento Gumgfwmen gismm, Qasiransm
Sieursaflstr Slpsih eTetor.io.m. 51(5)1/47962 Emer/23/01/2019,

7) Lo L QUGST Byeyieeort, GasTenl_Sameumed euTaemlsT SipHid 5.8.67660T,

"5725/2017 laulfmmer.25.01.2019.

8) 686ug) LosmeuullL. LITGISTIL GoLoth &t L QLT e 67680719 BT 20.02.2019.
9) et oeyenLalL] SiEmETT EUUSESET, LgIe LTl sulh SiertsafleT sipsih
I5.6.676007.762/2019, mimeir.31.05.2019.
10) Geiaugsing ey sipgsh e GCs mrsir.15.10.2020.
1) 2 gall QusGET, seremliLsmilss, ugsi gairseafsr siesib

stenor.R. 5509/A3/2020, mme.9.3.2021, -2



142
umismey 1 Lobmih 360 sredEIT HEssen gl afsraliLisEle, QaTenL SeTare herD
st B, 10emmd 21, parerey ereun.5/2, Geullsin Guorflsiy smensuuiies o_ster arfibgisugmsr i afledlar
SAGLL P Lrsrsn sabs warsamst swal sssLLGSgEIsN (Soil Remediaton)

Wi semherer Fafs usnllssr (Civil Works) CupGstsierais Higiod aipmie CamyiulL g

umisne 260 STamit SUPETE wra sLEMT 6 amfiugdstr sessdlh Gy Gl Gdlo
Lswfigser CunGamsier BHLbsmemyLsr 9jgiod) aigmsiu Gersrgl. CuHSTEYID SRSE SliglLd
QamilhsTsme sl aerudame wausmflsr o SCsssdinig Spsamr. gepseafld awmHsl
Gubm; smaulle. urgisTiy Gpeler QUUSISE @I meISSILLL gl

SGETLIp UMTenes 860 STamitd wenaufl LTSSl Guowd Siurssde 2 5CsemeEhsE
S oEfldaiu L g, Cugib Ut 4 (e 7 asmT 2 6er gopsaflar seoLullstmi srei
GO’ Gerer Bt gmerssnst  (pugenowrs  Wstundl SEBe urgsmiy  gOUTHISEGL 6T
Lsmflser GunGsrreriuL. Castm®ib steirn HlLb@menmu 6T, LmTame 96 STELd FET 2emyaLolL
SlEn6nT QUISGHET, Lgor Lo Seuiealisr SpsHElh, Symamurant el SeTae BT

ourster gaued aupmigh Qurml G Gefallssiu Gerg.

urtemey 8 mamid  wevendL  UmgisTy  (Gagwn  Shorend (HACA) o668
6. 20.02.20196tr01e. eustrdgienm, Lefufue whnh srmsdgen, Gostmarmn Gufiusgieny
whmth  Ourgluselggon  odGurflar g ufsrens  srarile @it ool Gerer
AubsmmmaersE 2 LU @ Gubuy Bubsmersemer gsowrs Al S@bs LTSS
iU EHL 5T LemfleeT Cup@smsrariuL. Gasir@ib sty Ggfalidsiuc. Gererg

urfensy 1060 sramih Ghamans feliué sipssder b, gmserg  Eyeue
et5.17,72,240/ s (uiCsmre @l e84 srusS) Breimmiirgd @ priug) 19.01.2021 gy
UrgTEh ks arsmar swell sSsLESs0 (Soll Remediaton) wimid SgHsrer Haild
vemflsensr (Civil Works) GuhQarerer gmsemma @Epermiulld Qegidsiustsrg sl
Gafelssiu@&ng.

Cuaud urfemey e staguh 256 QuseEHT, seremriues, upell gersefls
gL ullsitenin  emsiiiley @O Geter  RutsmareensE 2 Lu @ Gopuy  Hubsmensmer
gemiowrs Asuddl SEBe Urgismiy ahurhisesLs ustllssr GupGlsrsrst Casm@i STSATILD
Qafeflssi [stars.

Guhsrayid urimal 2 whg 4 Wso 9 whmd o sran Spemeeil seuGeer
HupgmearsErsE@LUL(G  Carmdsrarme B eumi B, tlemé 21, payere stevar.5/2, Gleruslsorl
Guaflsi smemeuuilen Hlsmeouflsd 2 erer aufibgsogme wefledeaut WG Bmnnisrgder LTgre sabs
weirEmer S1el ssLLESSH (Soil Remediaton) winid sysmerar Aaflsd snllserée (Civil
Works) gsaind) aupmsiLbdnsg.



143

uniemes 2 Lhmih 4 s 9 whmn M eusmy o eer gimpseflser el uflsitonn aramfsifis
Qafafidgister Aniy Huismerasmer Ligd Gelniu. ComsimEin.(see QovswrssliL@sars).
usseflasat CohClemsasne wer urgsmiy THUTESST G 2 nid Qe Goustor(Hiud. Cuogynd @)
Qgm_iurs Qs GCsmId 2 SsTRsTHUESMmeTsmeT dimidiisene  oy@memuyh  DeirudpL

Gousar(bHin.

S &b - @Es o Ssre Aniiss praflsdlhal 3 aumLD srasdnesr Lsmiser

EleomGeaimmini. Causir(Hib. ~

- b+ 2
%mmmﬂmﬁﬂﬂ .

Glarsm_ssrams ST &

Glugymr '
. ) . q,o@‘
M/S Hindustan Unilever Limited {b'

St.Marys Roaod
Kodaikanal

it

Dbat earremioliy giemesr GdE5,
676007, 4. SySED eyined et Emens
Sleireor Qamd s,

Loglemiy



144

TAMIL NADU POLLUTION CONTROL BOARD

Category of the Industry :

RED

CONSENT ORDER NO. 2104236526432 DATED: 05/05/2021.

PROCEEDINGS NO.T2/TNPCB/F.1039DGL/RL//IDGL/A/2021 DATED: 05/05/2021

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —After CTE -M/s. HINDUSTAN
UNILEVER LIMITED , S.F.No. TS5/2, KODAIKANAL villageK odaikkaanal Taluk and Dindigul
District - Consent for operation of the plant and discharge of emissions under Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981)
—lssued- Reg.

REF: 1. CTE Proc No. T2/ TNPCB/F.1039DGL/RL/DGL/W& A/2020 dated 17/03/2020.
2. CTO Proc NO.T2/TNPCB/F.1039DGL/RL/DGL/W& A/2020 dated 28/12/2020 for phase-1
operation.
3. Application No. 36526432 dated 12/02/2021
4. 1R No : F.1039DGL/RL/DEE/DGL/2021 dated 12/04/2021
5. Minutes of 278th CCC meeting held on 30.4.2021 (vide item No. 278-31)

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

Whole Time Director- Supply Chain,
M/s. HINDUSTAN UNILEVER LIMITED,
S.FNo. TS5/2,
KODAIKANAL Village,
Kodaikkaanal Taluk,
Dindigul District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2022

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

Whole Time Director- Supply Chain,
M/s.HINDUSTAN UNILEVER LIMITED,
Unilever House

B.D.Sawant Marg

Chakala,

Andheri(E)

Thisis computer generated order. Signatureisnot required. 1
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Pin: 400039

Copy to:

1.The Commissioner, KODAIKANAL-Municipality, Kodaikkaanal Tauk, Dindigul District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, DINDIGUL.
3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Madurai.

4. File

Thisis computer generated order. Signatureisnot required. 2




SPECIA:I A!@ITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.
Product Details
1. | Treated soil 650 T/month
By-Product Details
1. | Mercury 10 Kg/month

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

Thisis computer generated order. Signatureisnot required. 3




p — 4
Point sour ce emission with stackm /

Stack
No.

Point Emission Sour ce

Air pollution
Control measures

Stack height
from Ground
Level inm

Gaseous Discharge
in Nm3/hr

soil storage area

Micron filters,
Activated carbon
filter with stack

3.4

10000

soil storage area

Micron filters,
Activated carbon
filter with stack

15

3700

Soil feeding hopper

Micron filters,
Activated carbon
filter with stack

1.95

5000

Soil washing area

Micron filters,
Activated carbon
filter with stack

15

3700

Soil washing area

Micron filters,
Activated carbon
filter with stack

15

3700

Soil washing area

Micron filters,
Activated carbon
filter with stack

15

3700

Soil washing area

Micron filters,
Activated carbon
filter with stack

1.7

2500

Soil washing area

Micron filters,
Activated carbon
filter with stack

1.7

2500

Soil washing area

Micron filters,
Activated carbon
filter with stack

1.7

2500

10

Soil washing area

Micron filters,
Activated carbon
filter with stack

1.7

2500

11

Soil sample preparation are
for analysis

Micron filters,
Activated carbon
filter with stack

2.2

900

12

Analytical lab

Micron filters,
Activated carbon
filter with stack

1.64

900

13

De-contamination test
chamber

Micron filter and
activated carbon
filter with stack

3.5

900

14

De-contamination test
chamber

Micron filter,
Activated carbon
filter with stack

3.4

900

15

Retort soil feeding point

Micron filter,
Activated carbon
filter with stack

3.6

5000

16

Retort hall

Micron filter,
Activated carbon
filter with stack

2.5

5000

17

Retort hall

Micron filter,
Activated carbon
filter with stack

2.45

5000

18

Retort discharge point

Micron filters,
Activated carbon
filter with stack

2.7

10000

19

Retort Vac pump

Wet scrubber with

stack

2.75

500

20

DG set 910KVA

Acoustic
enclosures with
stack

11

3965

Thisis computer generated order. Signatureisnot required. 4




p O
[ Fugitive/Noise emission : Mtj
S Fugitive or Noise Emission |Typeof emission Control
No. sour ces measur es
1. DG set 910 KVA Noise Acoustic
insulation
3(a). Theemission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl. |Parameter Unit Tolerance limits Stacks

Annexure enclosed if applicable. -

3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance
limits prescribed below.

Sl |Pallutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
1 Sulphur Dioxide |Annual microgram/m3 50 20
(SO2) 24 hours microgram/m3 80 80
2. Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(SizeLessthan |24 hours microgram/m3 100 100
10 micro M) or
PM 10
4. Particulate Matter | Annual microgram/m3 40 40
(SizeLessthan |24 hours microgram/m3 60 60
2.5 microM ) or
PM2.5
5. Ozone (0O3) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
Sl |Pallutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8.  |Ammonia(NH3) |Annua microgram/m3 100 100
24 hours microgram/m3 400 400
9. Benzene (C6H6) |Annual microgram/m3 5 5
10. |Benzo(O) Pyrene |Annual nanogram/m3 01 01
BaP
—particulate phase
only
11. |Arsenic (As) Annual nanogram/m3 06 06
12. | Nicke (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level inthe industrial plant area shall not exceed the limits prescribed below:

Limitsin L.eg.-dB(A) Day Time Night Time
IndustrialArea 75 70

4.  All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in SI. No.3 above.

5. Theoccupier shall not change or alter quality or quantity or the rate of emission or replace or ater the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

Thisis computer generated order. Signatureisnot required. 5




The occupier shall maintain log book rega:IjA;'g stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in ayear/periodically for the parameters
as prescribed.

Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in SI.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

Additional Conditions:

1. The unit shall carry out the remediation process of soil washing & soil retort to remove mercury
contamination within the premises as permitted.

2. The unit shall operate and maintain the APC measures so as to achieve the AAQ/Emission/ANL
standards prescribed by the Board.
3. The unit shall operate and maintain continuous Air Quality Monitoring stations a. soil excavation
area b. Nearer to La Saleth Church (where some public is living) c. Mercury retort area to monitor
mercury level in the air.
4. The unit shall monitor the mercury level in the ambient air during excavation of contaminated soil
through hand held mercury analyser and shall furnish report.
5. The unit shall submit compiled data of the mercury level in the ambient air through continuous air
quality monitoring stations and hand held analysers and submit the same to the Board periodically.
6. It shall be adhered that where the trees need to be cut during remediation project within the
premises, compensation plantation in the ratio of 1:10 (i.e. planting of 10 trees for every one tree that
Is cut) shall be done.
7. The unit shall not use ‘single-use and throw-away plastic items * such as plastic sheets used for food
wrapping, spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water
pouches and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within
the industry premises. Instead unit shall encourage use of eco friendly alternative such as banana |eaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.,

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

Thisis computer generated order. Signature is not required. 6
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

GENERA1 5)Q)ITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samplesin and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-1 alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed* *

Thisis computer generated order. Signatureis not required. 7
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TAMIL NADU POLLUTION CONTROL BOARD

Category of the Industry :

RED

CONSENT ORDER NO. 2104136526432 DATED: 05/05/2021.

PROCEEDINGS NO.T2/TNPCB/F.1039DGL/RL/DGL/W/2021 DATED: 05/05/2021

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —After CTE -M/s. HINDUSTAN
UNILEVER LIMITED , S.F.No. TS5/2, KODAIKANAL villageK odaikkaanal Taluk and Dindigul
District - Consent for the operation of the plant and discharge of sewage and/or trade effluent under
Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988
(Central Act 6 of 1974) — Issued- Reg.

REF: 1. CTE Proc No. T2/ TNPCB/F.1039DGL/RL/DGL/W& A/2020 dated 17/03/2020.
2. CTO Proc NO.T2/TNPCB/F.1039DGL/RL/DGL/W& A/2020 dated 28/12/2020 for phase-1
operation.
3. Application No. 36526432 dated 12/02/2021
4. 1R No : F.1039DGL/RL/DEE/DGL/2021 dated 12/04/2021
5. Minutes of 278th CCC meeting held on 30.4.2021 (vide item No. 278-31)

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

Whole Time Director- Supply Chain,
M/s. HINDUSTAN UNILEVER LIMITED
S.FNo. TS5/2,
KODAIKANAL Village,
Kodaikkaanal Taluk,
Dindigul District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

Thisis subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2022

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

Whole Time Director- Supply Chain,
M/s.HINDUSTAN UNILEVER LIMITED,
Unilever House

B.D.Sawant Marg

Chakala,

Thisis computer generated order. Signatureisnot required. 1




Andheri(E) &

Mumbai ,

Pin: 400039

Copy to:

1.The Commissioner, KODAIKANAL-Municipality, Kodaikkaanal Taluk, Dindigul District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, DINDIGUL.
3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Madurai.

4. File

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl Description Quantity Unit
No.
Product Details
1. | Treated soil 650 T/month
By-Product Details
1. | Mercury 10 Kg/month

This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD
Effluent Type: Sewage
1. Sewage 7.0 On land for gardening
Effluent Type: Trade Effluent
1. Trade Effluent | 300.0 290 KLD - Recycled for

soil washing process, 5
KLD - On land for
irrigation, 5 KLD - Soill
dust suppression

2. Trade Effluent Il 4.0 1.5 KLD- Recycled for
soil washing process,
2.50 KLD - Recycled for
toilet flushing

The effluent discharge shall not contain constituents in excess of the tolerance Limits aslaid down
hereunder.

Thisis computer generated order. Signatureisnot required. 2




y N
S. Parameters Unit I \.)'laLERANCE LIMITS- OUTLETS-Nos
No. Sewage Trade Effluent
1 2
1. |pH 55t0 55t09
9
2. |Temperature oC - shall not
exceed 5°C
abovethe
receiving
water
temperature
3. [|Particlesize of Suspended |- - shall pass 850
solids micron IS
seve
4. |Tota Suspended Solids mg/I 30 100
5. |Tota Dissolved solids mg/I - 2100
(inorganic)
6. |Oil & Grease mg/| - 10
7. |Biochemical Oxygen mg/I 20 30
Demand (3 days at 270C)
8. |Chemical Oxygen Demand |mg/Il - 250
9. |[Chloride (asCl) mg/| - 1000
10. |Sulphates (as SO4) mg/| - 1000
11. |Total Residual Chlorine mg/| - 1
12. |Ammonical Nitrogen (asN) |mg/l - 50
13. |Total Kjeldahl Nitrogen (as |mg/l - 100
N)
14. |Free Ammonia (as NH3) mg/| - 5
15. |Arsenic (asAs) mg/| - 0.2
16. |Mercury (asHgQ) mg/| - 0.01
17. |Lead (asPb) mg/I - 0.1
18. |Cadmium(as Cd) mg/| - 2
19. |Hexavaent Chromium (as |[mg/l - 0.1
Cr+6)
20. |Total Chromium (as Cr) mg/I - 2
21. |Copper (asCu) mg/| -
22. |Zinc (asZn) mg/| - 1
23. |Selenium (as Se) mg/I - 0.05
24. |Nickel (as Ni) mg/I - 3
25. |Boron (asB) mg/l - 2
26. |Percent Sodium % - -
27. |Residua Sodium Carbonate |mg/l - -
28. [Cyanide (as CN) mg/| - 0.2
29. |Fluoride(asF) mg/l - 2
30. |Dissolved Phosphates(asP) |mg/l - 5
31. |[Sulphide (as9) mg/| - 2
32. |Pesticides mg/l -
33. |Phenolic Compounds (as mg/I - 1
C6H50H)
34. |Radioactive materials @) micro - 10-7
Alpha emitters curie/ml
35. |Radioactive materials b). micro - 10-6
Beta emitters curie/ml
36. |Feca Coliform MPN/100ml |- -

4.  All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in S| No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

Thisis computer generated order. Signatureisnot required. 3




10.

11.

12.
13.

14.

The occupier shall maintain the Electro Mlgﬁ‘dﬂ ow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of hon compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
aslaid under.

1). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

1) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

lii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:

Thisis computer generated order. Signatureisnot required. 4




1. The unit shall carry out the remediatio1| 5(53 of soil washing & soil retort to remove mercury
contamination within the premises as permitted.

2. The unit shall start soil excavation in sequential manner from the mercury contaminated areas
earmarked in grid within the premises for the remediation process

3. The unit shall treat the mercury contaminated soil adopting process of soil washing and soil retort
and collect the treated soil & mercury from remediation process as permitted.

4. The unit shall treat the mercury contaminated soil as per Site Specific Target Level of 20 mg/Kg as
mentioned in Hon’ble NGT order.

5. The unit shall furnish monthly progress report on the remediation process to TNPCB Corporate
office and District office.

6. The unit shall utilize the treated soil for refilling within the unit premises as reported.

7. The unit shall operate and maintain the STP for the treatment of sewage so as to bring the quality of
treated sewage to satisfy the discharge standards prescribed by the Board at all times.

8. The unit shall utilise the treated sewage within the premises for gardening purposes.

9. The unit shall operate and maintain the ETP — | for the treatment of trade effluent generated from
soil washing (300 KLD) so as to bring the quality of treated trade effluent to satisfy the discharge
standards prescribed by the Board at all times.

10. The unit shall utilise the treated trade effluent of 290 KLD for soil washing, 5 KLD for dust
suppression and remaining 5 KLD for gardening purpose as permitted.

11. The unit shall operate and maintain the ETP - 1l for the treatment of trade effluent ( 4 KLD)
generated from grey washing so as to bring the quality of treated trade effluent to satisfy the discharge
standards prescribed by the Board at all times.

12. The unit shall utilise the treated trade effluent from ETP 11 of 1.50 KLD for soil washing and
remaining 2.50 KLD for toilet flushing as permitted.

13. The unit shall regularly analyze the treated trade effluent and submit the report to Board.

14. The unit shall carryout the remediation of mercury contaminated soil under the monitoring and
guidance of Scientific Expert Committee as already constituted and TNPCB officials.

15. The unit shall obtain Authorization under Hazardous and Other Wastes (M& TB) Rules, 2016 for
handling of hazardous wastes.

16. Soil remediation work shall be carried out following the approved ‘ Soil Remediation Upscaling
Plan’ under the monitoring of TNPCB and Scientific Expert Committee.

17. Recommendations of Scientific Expert Committee shall be implemented during soil remediation
from time to time.

18. A detailed site assessment be carried out to ascertain the extent of contamination and an ecological
risk assessment study shall be carried out in Pambar Sholariver in down gradient of unit.

19. Soil remediation process in which workers are to be involved shall be subjected to periodical
medical examination and records shall be maintained. The details of such examination shall be
intimated to joint Direct of Industrial Safety and Health, Dindigul.

20. Workers shall be provided with appropriate personal protective Equipment during operation.

21. The unit shall dispose the cut trees without bark by incineration in cement plant with prior approval
from TNPCB.

22. The unit shall comply with orders of Hon’ble NGT(PB), New Delhi in O.A.N0.211/2018.

23. The unit shall not use ‘single-use and throw-away plastic items * such as plastic sheets used for
food wrapping, spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler,
water pouches and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness,
within the industry premises. Instead unit shall encourage use of eco friendly alternative such as
banana leaf, arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.,

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

Thisis computer generated order. Signatureisnot required. 5




10.

11.

12.
13.

14.

15.

16.

17.

18.

19.

20.

21.

GENERA1 5)6)ITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-1 on
or before 5th of every month.

b) Y early return on Hazardous wastes generated and accumul ated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

c) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

Thisis computer generated order. Signature is not required. 6




22.

23.

24,

In case there is any change in the conjtiﬁiz of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-11 alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed* *

Thisis computer generated order. Signatureis not required. 7
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